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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 256 of 2020 (SZ2)
IN THE MATTER OF

Tribunal on its own motion- SUQ MOTU
Based on The News item in News Desk
Magazine Dated11.11.2020, Air Pollution
and Industries, “These Six Industries in
North Chennai are pollution the air for
more than half the year, the North Chennai
Thermal Power Station alone Ennore Port.”

...Applicant.
Versus

1. Union of India,
Ministry of Environment, Forest and Climate Change,
Rep. by its Secretary,
Indira ParyavaranBhavan,
Jorbagh Road, New Delhi - 100 003.

2. The Chief Secretary to Govt. of Tamil Nadu
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600009

3. The Secretary to Govt. of Tamil Nadu,
Department of Environment,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600009

4. The principal Secretary to Govt. of Tamil Nadu,
Industries Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600009

5. Additional Chief Secretary to Govt. of Tamil Nadu,
Municipal Administration and Water Supply Department,
Govt. Secretariat, Fort St. George,

Chennai, Tamil Nadu - 600009

6.

Principal Secretary to Government,

Health and Family Welfare Department,
Secretariat, Chennai 600 009.

- ENGINEER
TATION
NORTH CHENNAI TRERMAL vowmz g TATIO
TNEB, CHENNAI-600 127



10.

11.

12.

13.

14.

15.

16.

The Chairman,
Central Pollution Control Board (CPCB),

PariveshBhawan, East Arjun Nagar, \
Shahdara, Delhi 110 032.

The Chairman, Tamil Nadu Pollution Control Board (TNPCB),
No.76, Anna Salai, Guindy,

Chennai, Tamil Nadu - 600032

The Greater Chennai Corporation,
Rep. by its Commissioner,
Ripon Building, Chennai - 600 003.

The District Collector,
Chennai District,

District Collectorate Office,
No. 62, RajajiSalai,

4th Floor, Chennai 600 001.

North Chennai Thermal Power Station,

Rep. by its Chairman cum Managing Director (TANGEDCO),
Athipattu Main Road, Thiruvallur District,

Athipattu, Tamil Nadu 600 120.

NTPC Tamil Nadu Energy Company Limited (NTECL),
Rep. by its General manager (TS),

Vallur Thermal Power Project,
P.O: VellivoyalChavadi, Ponneri Taluk,
Thiruvallur District, Chennai 600 103.

Chennai Petroleum Corporation Limited (CPCL),
Rep. by its Managing Director,

New No. 536, Anna Salai,

Teynampet Chennai 600018.

Tamil Nadu Petro Products Limited (TPL),
Rep. by its Chairperson

Manali Express Highway, Manali,
Chennai 600 068, India

Manali Petrochemicals Limited (MPL),
Rep. by its Chairman, SPIC House,
VI Floor, No. 88 Mount Road,
Guindy, Chennai 600 032.

Madras Fertilizers Limited (MFL),

Rep by its Chairman & Managing Director,
SH 104, Harikrishna Puram, Manali,
Chennai, Tamil Nadu 600 068. ... Respondents

‘ HIER ENGINEER
NORTH CHENNAI'NHERMAL POWER STATION
TNEB, CHENNAI-600 120.




REPLY STATEMENT FILED BY THE 11t RESPONDENT
= TLED DY INE 11 RESPONDENT

I, R.Ramkumar, Son of Ramdas, aged 58 years, residing at Vallur

Camp, Chennai - 120 working as Chief Engineer/NCTPS-I do
hereby solemnly affirm and sincerely state as follows:

1. I state that I am the Chief Engineer/NCTPS-I, representing
the 11"Respondent herein and as such I am well acquainted with
the facts of the case from the records and I am authorized to file
this Reply Statement on behalf of the 11"™Respondent.

2. I humbly submit that the above case has been Suo Motu
taken on file by this Hon'ble Tribunal on the basis of the

Newspaper report published in News Desk Magazine dated,

11.11.2020 under the caption “These Six Industries in North

Chennai are polluting the air for more than half the year”,

3. I humbly submit that this Hon'ble Tribunal in its order dated

15.12.2020 has constituted a Joint Committee comprising of (1)

Ministry of Environment, Forest and Climate Change (MoEF&CC),
Regional office, Chennai,

Regional office, Chennai,
Board,

(2) Central Pollution Control Board,
(3) The Tamil Naduy Pollution Control
(4) Anna University of Environmental

Chennai, to inspect the area in question and submit
well as action taken report
Further, this Hon

Engineering,
a factual as
, if there is any violation found.
‘ble Tribunal has also directed the Respondents

to file their independent response as to the allegation in the news
article.

4. I humbly submit that pursuant to the above direction of this

Hon’ble Tribunal, the instant Reply Statement is being filed in

order to bring out the true and correct factu

al positign as to the
~ TCHIKF ENGINEER
NORTH CHENNAI THERMAL POWER STATION

~. TNER, CHENNAI-600 120.



Reply Statement sha) be construed as an admission of any
statement or averment made in the pPresent Application save and
SXCEPt what has specifically been admitted by the answering
Respondent herein. The answering Respondent reserves liberty to

file a further detailed Statement and additional documents if the
situation so requires at a later stage.

5. 1 humbly submit that the North Chennai Thermal Power

Station (NCTPS), is situated about 25 KMs from Chennai on
Northern side. I submit that the NCTPS has a total installed
capacity of 630 M.W comprising 3 units of 210 M.W each and all
the three units are coal based. I humbly submit that the coal for
NCTPS is received from Mahanadhi coal fields Limited (Talchar&
IB Valley), Orissa, Eastern coal fields Limited, Ranikanj, West
Bengal. T humbly submit that NCTPS has received cash awards
along with shields, Medals & Cerfiﬁcates from the Govt of India
for higher Productivity, Reduction in Auxiliary Consumption,
Reduction in fuel Oil Consumption when the cash incentive reward
scheme by the Govt. of India was in force and the NCTPS has
received Gold Shield under Government of India meritorious
productivity Reward scheme for the years 2001-2002 & 2002-03

& Silver shield for the years 2000-01 & 2003-04 for peak hour
generation.

7. 1 humbly submit that this Respondent has obtained all the

necessary and relevant permissions/approvals from the

competent authorities such as Environmental Clearance, CRZ
Clearance and Consents under the Air and Water Act, etc., from
the competent authorities and the same are being renewed
periodically without any default.

8. I humbly submit that as per the news article, the specific

allegation against this Respondent is that the &ir quality in

NOR FH CHENNA

YTHERMAL POWER STATICR
~_TNEB, CHENNAI-600 120.
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nnore - M i i
E anali region has been seriously affected on

account of and violation of emission standards for 58% of the
time in 2019 by this Respondent, which is not correct, false and
hereby denied, as this Respondent is following all the norms
prescribed by the Central Pollution Control Board (CPCB) and the
Tamil Nadu Pollution Control Board (TNPCB). This Respondent
adopts various pollution control measures towards adhering to
emission standards as prescribed by MoEF&CC.

9. I humbly submit that this Respondent is equipped with the
requisite pollution control and monitoring facilities in the project
area as per the guidelines / consent conditions issued by TNPCB /
CPCB and this Respondent is taking continuous efforts to reduce

the emission level through all possible measures, without any
default.

10. I humbly submit that this Respondent is taking steps
such as Overhauling of ESP and rectification ofworks as and
when any default is observed and the same is being done
meticulously in order to maintain the emission level well

within the norms.

11. I humbly submit that similarly, this Respondent has
provided a Stack Monitoring System and the same had
been in complete operation in the year 2019, save with
respect to Unit - I SOX and NOX analysers, which were not
functioning due to wear and tear failures and the same
were immediately rectified by the service provider and put
back into service. I humbly submit that this Respondent
had also initiated the procurement of new analysers and the
same was supplied and has been replaced. I humbly submit
that the overhauling/rectification works are being carried
out regularly every year in the Electro Static Precipitators

(ESP) for all the three units which act as the pollution

GHIEF ENGENEER
NORTH CHENJAI THERMAL POWER STATION
e ~AuenNAl-600 120
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-cont:;:)l mechaflism for Suspended Particulate Matter (SPM)
in order to maintain the efficiency of ESP. I submit that the

i‘ detai i
?’ alls- of the works carried out during Overhauling are
herewith enclosed as ANNEXURE — A and ANNEXURE - B.

12. I humbly submit that this Respondent has been
undertaking the following measures in order to control
fugitive emissions:-
I. During Overhauling works, the following steps were
taken to maintain the Design Efficiency of ESP &
a. Water Washing of ESP.

b. Renewal of Inner Arm,
shock bar pad, shock bar angle,

Outer Arm, Pin wheel,
emitting coil

and collecting plate.
c. Topping up of gear box oil in
EERM.
d. Rectification works carried o

short ad CERM and EERM gear box problem.
t in the Penthouse area :

CERM and

ut such as field

II. Overhauling works carried ou
Renewal of entire sagged radiant roof tubes.

a.
b. Renewal of Skin casing sheets.

c. Renewal of refractory.

d. Replacement of Air pre-heater elements.

e. Complete replacement, patch welding and

renewal of Metallic Expansion bellow in

Fluegas, secondary air and hot air ducts.

I humbly submit that the copies of the works carried out is

herewith enclosed as ANNEXURE - C.

13. I humbly submit that the ESP, which is one of the
pollution control mechanism for controlling SPM levels, are
being maintained to its design efficiency by carrying out
IEF ENGINEER

NOR H CHENAI THERMAL POVER STATION
TNEB, CHENNAI-600 120.
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o annual overhaul and other rectification work then and

/ there.

14. 1 humbly submit that for controlling Sox and Nox
emission, it has been proposed to install semi-dry Flue gas
desulphurisation (FGD) units for the all three units. I submit
that the administrative approval for the same has been
obtained and once it is commissioned, it will take care of
additional dust burden which would further reduce the

levels of SPM drastically.

15. I humbly submit that, the allegation in the report that
this respondent has violated emission norms 58% of the
time in the year 2019, are all false and hereby denied. 1
humbly submit that the emissions from this Respondent
were well within normsin the year 2019 and the true and
actual percentage of the exceedance in emission norms, is
herewith enclosed as ANNEXURE - Aand ANNEXUE - B.I
submit that, as seen from the above actual report, the
emissions from this Respondent, were found to be well
within norms for most of the time in the years 2019 and
2020, save in respect of minor variations in 2019 that were
immediately rectified, as seen from the percentages in the
year 2020.

16. I humbly submit  that taking into account the reports
annexed herein and the above statements, it is a proven fact that
this Respondent has not violated any of the norms or procedures
prescribed and issued by TNPCB and CPCB and the allegation
whatsoever in the news report are false, frivolous and without
any basis. This Respondent is strictly complying with all statutory
norms without any default.

\

KHIEF ENGINEER ™
NOR TH CHENNAI THERMAL POWER STATION
TNER, CHENNAI-600 120.
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37. 1 humbly submit that this Respondent has always sought to
ensure the strictest compliance to the safety norms and the
maintenance of environmental protection standards and wil|
further comply with all norms prescribed in the future.,

For the reasons stated above, I humbly pray that that this
Hon’ble Tribunal may be pleased to dismiss the above application
and pass such further or other orders as this Hon’ble Tribunal

may deem fit and proper in the circumstances of the case and
thus render justice.

Dated at Chennai on this the 25% day of July, 2021

11""RESPONDENT

VERIFICATION

I, R.Ramkumar, Son of Ramdas, aged 58 years, having address
at Vallur Camp,Chennai-120 do hereby verify that the contents of
the above paragraph are true to the best of my knowledge and
are believed to be true on legal advice and that I have not

suppressed any material fact.

F
Verified at Chennai on this the £ day of July, 2021

11""RESPONDENT

-
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{Rupses. Sis
actepted:

Ref:

3. Your Negetiation dated.

sthedule furnish

TAMIL NADU GENERATION & DISTRIBUTION.
' CORPORATION LIMITED .

n of qu
- Reg.

L.Yourtender dated on 03.03

2.This ‘office:Neg, Lr.N

20.17.03:.18.
4. Pre.Acc.Order Lr:No SE/MI/NC
; ‘ R oo ST

1.0. ACCEPTANCE:

’;5“‘s;.-rfa;e§;AE/?f=.spn..»rzgllm‘-1'8/9.'ssgiae;at;zs,p's‘.iw.; |
TS /ERE/F.5pn.211/17-18/D.908/18,0t.17.03.18,
% =

- doors, thorough - i
I 0% | electrodes, Renewal ¢ it
V7| between collecting electrode
removing. Opening. of hopper doors for removing ash. Test
charge for field nétivalizing to the satisfactory Gperation, |
including consumables and T&P’s, ’

$-opening of Inspection
F callectinig and emitting
ng electrodes and aligning gap |
by-U guide welding/ plate bend

10 Nos. { Mariual opening and clesing of G
- Joutlet, The work Involves arrar
| closing eleétically e
to fadilitate to attend thie field short, ‘Opening and normalising
aftebfbmpletion of work, including consymables and T&Ps.

FlGtne gates of ESP et o
ent of tools and plants for |
nually to isolate the pass

3662/~

360 [ ¥pkeepment of equipments arid area, attending minor oil ang
Opns. ash leaks in all the fans and ESP area, including consumables
and T&P’s.

796/~ | 286568000

/2 Nos: | Disconnecting and removal of defective CERM gear box from its |
e position at 15 mtrs height and removal of coupling, Fixing of
1Y | coupling in the spare gear box lifting positioning, fixing in its |
““» | position and nomalising for smooth operation,  including |
drawl, devolution, consumables and T&P's etc,,

3051/- '} - T6,102.00 |-

2 Nos. | Disconnecting and removal of defective EERM gear box from its
position at 32 mtr height.and :

‘coupling in the spare gear. box lifting posttiohing; -fixing in its
position and normalising for smooth operation, including drawi,
devolution, consumables and T&P’s etc.,

and.removal of coupling.  Fixing of

367/~ | 7134001

75m | Welding of eroded welding joints in structures inside the ESP. |

. Works involves inspection of welding joints in collecting &
emitting electrode structures, ESP inside casing, welding of
- eroded weakened joints (metal filing by welding), including

:

onsumables and T&P's.

92/- 6,900.00

~

—

v

Saperintendlng Englneer f Blechanicalel 2% /3,

Cxowmsenaext RORED OTHTIAMN

For NITISH ENGINEERIN

G




L 7. kN éompiéfe--deaning of fite

Gelvery duck and

Opns. | hotair ducts comple s arid T&P's,

- | 24 Field | Tightening of bolts and noi

pping mechanism inner arm,

outer arm and }”’ack welding, incliiding consumables and T&P's.

. Rs623064/-
' (Rupees Six Lakhs Twenty Three Thousand Nine Hundre
Sixty Four Only)

- | Labour: Rs.5,94,169/- Consumabes Rs17,961/-
_. Others: Rs.11,834/- - S

2.0. SECURITY DEPOSIT:

for entering into an agreement with TANG

© 5,0 PERED

6.0, INSURANCE:FE

- Nete: )EPF & EST extra as applicable -

1) GST extra as per provision of the riiles on p"r;oﬂuéing docurmentary evidences.

inary order cited under ref.) to. remit a.

emand Draft; Bankers Chegue, This-amor
mpletion of contractonly, -

Yau have been already requested (prelin
towards 5% Security deposit in the form of cash, .|
any interest and will be refunded on satisfactory col

3.0, AGREEMENT: s .
' You are requested to furnish a nop-j idicial stamy paper for a value of

date of receipt of this order, excluding maxi
acreptance order) failing which your Earnes Mo

4.0. INDEMNITY BOND: S : o
_ You are further requested to furnish an indemnity -bond’ on.& non-judicial stam

.80~ (R iy aper to value of
Rs.80/- (Rupees éighty only). ‘

D'OF CONTRACT: - . e S
<ontract period Is for Six months (or)-completion of quantity whickever comes eatlier from the

Th

- date oftken over of site,

The work shoz%{d be completed as per the: direction ».o;féngmeer~ia-charge: y
Ho, B - .

You aré requested to arrange insurance for the employees engaged”in the work as. per the

7.0, PAYMENT TERMS:

(@) Progressive part payment of 95% on completion of work after three months, .
{b) 5% payment with in 90 days after completion of total work., = - :

- 8.0: TAXES & DUTIES Appropriate rate of GiS’f‘shéf%_beradﬁﬁttéd, as b‘er provisions of the rules.

9.0, EPF 8 MP Act 1952: The statutory provisions for EPFlcont'ributfcn- will be admissible extra on furnishing

~ the relevant document,

-~

) |
Super%ﬁnélng Engineer ijechgnieaM 2;,,[3; : b, H E N G!NEERWG
NDETH ORENHAL THERMAL POWER STATIO ' . r"‘g S e —
T.NE.B., CHENNAL- 130 : ' Proprister




~a3-4C

10.0. ESI'Act 1948: The stattitory provisions for £51 contribution will be admissible éxtra_on furnishirig-the:
' rélevant document. , ' L

110, LD CLAUSE; As per TANGEDCO terms,

12.0. 48RS

defect's"nﬁtiéed' in werk mariship during tﬁéé'gﬁaréhtée.'ﬁéﬁibai thesame sho
i ' 13.0, SAFETY C@'NDITIONS: . ; - ' ' =
] . Toensure safety, health & welfare of workers, you are sauested to follow e sty cniton,
e 4.0, GENERAL: " |

L The ofher terms arid condiftions governin

In the Specn:No. SE/MI/NCT] PS/211/17-18.

g the contract shall be according to the conditions laid down
Yours fait fully,

< SUPERINTENDING ENGINEER/ MECHANICAL-],
| o N.CT.P.S.. %

V,i‘.aoii‘ytome ﬁna-adaf”egnn:q!;!e:[ms#‘Ij; ' . :
[ Copy to the Executive Engfnééi‘?BM-Dn:/NCITPS -1, ' _ ) :

SRR
i
&

&%
5

E

N

, | | For NITI8H ENGINEERING
: Supcrintegd!ng Eggfncer‘f.ycchanica!-l ;g,#‘ __QS U e
AORTH ORENNAT THERMAL POWER STATION ~ 2

Proprietor



~Js ;}
TAMIL HADU GENERATION & DISTRIBUTION
CORPORATION LIMITED

FROM _ . To.

ER.K.KRISHNAN, B.E., ‘ »
SUPERINTENDING ENGINEER/ g
MECHANICAL-T, R : S 5, Perumial Koil North Stregt,
N.C.T.P.S.-I, CHENNAI 120. ‘ Miftjur —601 203.

7

Le.No SE MI/NCTPS-1/EA AE/FSpn.53/18-19/D DL Y.(18 0t [8 08 18,

Sir,

Sub: NCTPS — 1 -'Sfi‘,fMI ,cfrcie:~ BM Dn:

v 4 during annual
overhaul for the year 2018-19 - Acteprance order Reg ’ :

Ref:  1.Your tender dated on.08:05.18. S
2.This office Neg. Lr.No, SE/MI/R CT’PS‘I[EA?AEXESDD.537378*191’9;1.‘645‘/:’1?3;;;2‘ 05.18.
3. Your Negotiation dated.29.05.18: —

4, Pre.Acc.Order Lr.No SE/MIfNGTFL‘Sz_I]ENAE/ESpﬂ.53/1'8.-'1:9}9.—2I?é[ii&dt-.fo?. 07.18.

WA AR N A NOK K

1.0. ACCEPTANCE: . : o o o
I acting for and on. behalf. of and by the ‘order and direction of Tamil Nady Generation & Distrd
Corporation Umited accept your offer after negotiation fer the above work for 2 total valie:.of R :
{Rupees Eight Lakhs Seventy Five Thousand Six Hur eé;‘,&.ﬁsisighty Four Only} and GST extra: as.per the a¢
schedule furnished befow. e e _ REE o
S. Qy. | 3 Description of work " RatefPer. | 2
Ne ‘ o : Rs.
1. 4 Nos. | Opening all the manhole doors in 7.5 mitr.. and roof top of ESP, | 193305 |
| mechanical- cieaning and water. washing the fields. in- ESP :
including  colfecting plates; —emitting electrode rapping
. 1 mechanism and structures inside the-£5p and ESP hoppers, and |
i ‘ _ dosing all the manhole doors “including the cost of asbestos |
» ropes for doors completely, gost of consumables and Tap's. R
| 2 | 4Pass [Overhatl of Coliecting f ode’ Rapping Mechanism (AGB | 12476/
: | Streams): This work indludes inspection of CERM rapping shaft,

inner & outer arm, plain bearings, set tngs and gear box
assembly and its.clutch & cou ng,. shock bar, attending minor
repair works in the CERM. Renewal of gear box off, including }
costof consumables and T&P's. - 1 N R
{ 3. | 4Pass | Overhaul of Emitting Electrodes Rapping Mechanisr (ABB | 17305/~ |  69.27600 ¢
' w, Steams): The work includes inspection of EERM shaft
insulators, vertical and horizontal shaft, pin wheel, plain bearing, |
thrust bearing, infier and outer arm and attendirig rainor repair |
works. Cleaning -and inspection of shaft insulator with CT.C T
renewal of gear box ail, including cost of consumables and
T&P's, o » . . ot
i 4, 2 Fields | Rectification of Emif:iihg»'electriod;e suspension frames in ESP| 18431/ - °36,862:00

field: Work involves complete inspection at height of 13.5 mtr of | v g
emitting coll hook frame ALeaning of eroded and damaged |
portion of hookes, rectification of damages by welding and |
strengthening of frames as directed by Engineer in charge, }
including cost of consumables and T&P's. {Required materials |
will be supplied by TANGEDCO). ' A

L ,
| Mx - | “For NITISH ENGINEERING
tondin ﬁm;g{muicﬂ“g( ' SW“"’

- "\CRTH A THERWAL POWER STATIBY 51 o e e Rigprietor

+.M.8 B, CHENNAL- 128, i
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. | R

F‘S. 12 Nos. | Rectification of inspection ladder in ESP fiald ‘Work involves-|
complete inspection up to height of 13.5 ftr of ledder, cleaning
of eroded and damaged pertion of izdder rectification of
damages by patch welding ang strengthening of ladder as |
directed by Engineer in ¢harge, Including cost of consumables |
and T&P's,; (Required materials will be suppiied by TANGEDCO). -
"6 | 6 Nos. | Replacement of ESP  inspection door:  Work involves |
disconnecting. the handie lever and: dismantling th‘e‘i,nsp’ec‘»tionz;; -
door and fixing of new inspection door, bolting the handle lever
, | and clamping, including drawal, dé@blutionj, consumables and |
| | T&P's.(Required materials wil be supplied by TANGEDCO). o s
7. | 1S Nos. | Fabrication and fixing of corrddéd&dénﬁag@ shaft insuiators | 1700/~
, inspection door frame: Work involves . cutting and removal of |
corroded and damaged shaft insulater sy ction. door frame,
edge preparation;  fabrieation. of new frame & fixing and

, (Required materials will be supplied by TANGEDCO), B ,
8. 6 Nos. | Charges for renewal of suppor/ shaft insulators: Work involves | 2016/-
. v locking the field frame, releasing of fock nut and support
: insulator. Fixing of new insulator, bolting, releasing field ang
aligning, including cost of consumables and Tgp's. {Required |
» materiais will be supplied by TANGEDCO), o
9 [ & Nos._thhecking the condition and measuring the thickness of collecting | 3a70)-
' electrodes per field (254.50). Collecting electrodes shall be
checked in 1 shift, including cost of con umables and T&p's, v
- 10, | 4Figigs Checking the condition and. meas g the thickness of emitting 4146)-
elactrodes. (In NCTPS-1 ~1440 Nos. per field), including cost of |
Consymables and Tgp's, - :
11, | 30 Nos, Reconditioning the collecting electrodes by, patch welding etc., | 205~ 1T 6,150.00"
’ completely (MS plates wifll;befsu_‘ppl_!’edfby"’l' ANGEDCO)_-,- including | '
cost of consumables and T&p's, o :
o 12. 1 20 cers Charges for checking, reconditioning/ replacing of wornout | 790/~
spares of drive arrangement of emitting rapping mechanism with |
L spares, including cost of consumables and T&P's, _ v :
13. 1 120 Nos, | Charges for bend remova by hot correction 1 coliecting 164/~ 19,680.00
. electrodes including cutting  gas, tabour, scaffolding
SFangements etc., inc{ud!ngg;:gsg of tonsumables and T&p's, : ‘ |
14 150m | Charges for strengthening of ‘eroded £SP. internat structure and 87/~ 13,050.00 }
transporting - angles from Central Stores/ NCT, PS, cutting into '
required size leading lifting, positioning and welding, including g
cost of consumables and T&P's. (Required materials will be
—~ ] supplied by TANGEDCO). , _ ]
5. | 6 Ngsj Labour charges for dismantling ERM grip- coupling, bearing 4919/~ | 29,514,00 |
- | housing, shaft, bearing & chécking“tz‘)e-beadng, bush, shaft, and ’
renewal of worn-out bearing, reconditioning/ replacing shaft, ra
. assembling, including cost of consumables and T&p's, {Required
materials will be supplied by TANGEDCQ),‘ ‘ , , ]
- 16. 1152 | Charges for cleaning and painting two. coat of enamel paint, in 86/- 99,072.00 |
' Sq.m ESP man hole doors, inspection doors, CERM & EERM gear box | ‘ i
| €tc., including cost of paint, consumabl%_and'T&P’s. » ‘
17. | 96 Ngs, Charges for cleaning ash deposit in support insulators inside the 353/-
. ESP, including cost of consumables and Tgp's,

o S T
&W) - * "2 %
| i

st VENGINEERING

® o e e
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23. 2 Time

3
> | 32Nos. | Charges for cleaning the accumulated’ ash inside the ESP ] 707/
hoppers, including cost of consumables and T&p's, ‘ IE o
19. 4 Nos. | Charges for renewal / reconditior g of 1'No. flange at bottom | 133804 |
of hopper, man hole doors, poking hole, heating ‘chamber, '
provided & _;’e‘mova!v.of-mrk'ihg platforms on. hopper-and relateg
equipment including -the cost of welding electrodes, including |
' cost of Consumables and T&pP's, o b
20 | 14 Nos. | Charggs for overhauling of man_hole door assembly in ESP by | 4919/- ] 68,866.00
_deaning, inspection of ‘pins, stiuds; bot & nuts, lever, operation y : '
freeness, replace the seaiing-a's
of defects if any, induging cost.of T8P _ R
21, 6 Nos. | Charges for dismantling, renewal 'of*bearihgs; & ‘gears and {6534 - 39,204.00 |
| intemals, reassembling of CRM gear boxes, incliiding cost of B E ]
consumables and T&p's. _ v L -
22. | "2 Nos, Charges for repla’ginyz the wom out | CERM /EERM shafts with 252747

bestos rope etc., and rectificatiory
. =

o

IR

24 [ 2 ¥ime 4 Charges for removal of a) ista]ié?-s-wastez;']ikef'Cnﬁtcﬁ;f' wool waste, - 7403/-
insulatirig materlals, waste' welding: rod cut bits; spillage of oif
etc., from boller 8 mtr 10.52 mtr-floor areas and devolute metal
SCrap to central stores, fhdﬁﬁiné;costiéf:-cénsuéwabfé's""a"iﬁiéﬁ?&P’s:

K]

Rs.8,75,684)- o IE
(Rupees Eight Lakhs Seventy' Five Thousand Six Hundred & |
Eighty Four Only) ’

Labour : Rs.7,81,363/- Consumables: RS.78,617/-
Others : Rs.15,704/- N

Note: 1) EPF & EST extra as applicable,
#) GST extra as per provision of the rules on producing documentary evi‘denceg.
i) SAC code no.9954; ' '

2.0, SECURITY DEPOSIT: . : .

You have been already requested (preifminary order cited under ref.} to remit a .sum, of Rs.52,940/
fowards 5% Security deposit in the form of cash, Demand Draft, Bankers Cheque . This amount will not carry any
interest and will be refunded on satisfactory:completbn of contract only, ‘

3.0. AGREEMENT:; ,

You are requested to furnish a non-judicial stamp paper for a value of Rs.20/- (Rupees _Ewgnty only} for
entering into an agreement with TANGEDCO, The agreement has to be executed within 15 days from the date of -
receipt of this order, excluding maximum 7 days as allowed for receipt, (22 days from the date of a‘ccepi‘a*nce-order)
failing which your Earnest Money Depostt will be forfeited ‘without any further intimation.

4.0, INDEMNITY BOND:

You are further requested to furnish an indemnity bond on 2 non-judicial stamp Paper to valug of Rs.80)-
(Rupees eighty only). '

$XE.0, CHENNAL- 180,
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5.0. PERIOD OF CONTRACT;

The contract period is for 20 days from the date of taken over of site for esch Unit — I & FII.

The work should be completad ss pec the directior of Engineer-in-charge.

2.0, INSURANCE: v _
You are requested to arrange instrance for the:émployees engaged in the work as per the specification,

7.0. PAYMENT TERMS:

(a) Progressive part paymén‘t of Qs?a--onecdﬁjpletidn of work in each Unit— It & 111,
(D) 5% payment with in 90 days after completion of totgl work,

8.0. TAXES & DUTIES: Appropriate rate of GST shall be admitted, as per provisions of the rufes,

9.0. EPF & MP Act 1;952: The statutory prwi,sibqs»for-::E_PE:rcqntrs‘bation:wﬂ!'.,b.é admissible: extra on fUEE}ESthng;thef;‘
relevant document, v SO

10.0. EST Act 1948: The statutory provisions for ESI contribution will be admissible extia- o furisting the
relevant document,

11.0. LD CLAUSE: As per TANGEDCO terms.

12.0. GUARANTEE CLAUSE:
The guarantee period for the above work is.,
nioticed in workmanship during the guarantee period;

(Three) months: from the date-of utilization, Any
1e'same shouid be rectified at free of cost. - -
13.0. SAFETY CONDITIONS:

To ensure safety, health & welfare of‘-w:oz!gérgg,‘_ YO are requested to foliow the safety conditior;
14.0. GENERAL:

The other tetms and cenditions governing _t;hgfmn&a;c't shall be according to. the go
Specn, NO.SE/MI/NCTPS/53/18-19, o

“Copy to the Financial Controb
Copy to the Executive E
. 33,888.00

Suporintonding Englnoer } Mechan
AR & AR R

forled

GINEERING

[
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Petumal Kol North
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| 2THiSoffice |

Nitish Englrieering, . o
Street, .
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ection of - fleld colléeHing
7l of emittog. electzodessang

; Openy
Tor field fisrmalisfy
les and Tap’s,

ates of ESP inlet and .outlet,

is and. plants for closing

Pass to facllitate tg |-
ft

ter completion of |.

e Ty

e f

‘in- the spare gear box lifting pos

j hormalising for smooth opetatis;

'f Consumables and. T8p’s ele.;-{
TANGEDCO).

3177/

- [ Dosttion-at 32 mir-tieight arid:
- [ the ‘spata- gear box fiftng:p
-|'nbrinallsing  for Smooth opér
. {1 [consumables and T&P's ete, (R
—1 | TANGEDCO), -

Se | 2Hos; Disconnecting and Temoval

3715/-

~ 7430.001

6 F 7B Welding of eroded weltling
S Invelves inspection.of weldlr
: | Stutures, ESP inside cas]i
ek [ (metal filling by welding, 1

= .

-~




- 14:0. GENERAL:

\{x’ . va3'a
J Fal

12.0 GUARANTEE CLAUSE:

The guarantee period for the above wotk is 3(Three) ‘months from the date of utilization. Any
defects noticed in workmanship during the guarantee period, the same should be rectified at free of cost.
13:0. SAFETY CONDITIONS: o . _ o )

To ensure safety, health & welfare of workers, you are requested.to follow the safety conditions.

#

The othér -terms and conditions: governmg the contract shall be accorcfmg to the conditions laid down
in the Specn.No.SE/MI/NCTPS/185/ 18-18,

~

Yoursvfaith_fully,

NTENDING ENGINEER»/AMECHANICALI
N.CT.P.5A, 2{(‘7

Copy to the Financial Controller/NCTPS - I.
Copy to the Executive Engineer/BM Dn,/NCTERS - I

20
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damaged portion-
strengthening of fadder ag 4
consumables and  T&P'S,
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i Nos.

Renewsl of: od{ing
pocking pipes
including drawal

 will be supplied by
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A T Replacement of
Nes. | handle lever ap
Inspection door; ol
devolution, consumabl
TANGEDCO). .
Fabrication and fixing of cor ded |
Nos. | door frame: Work involves cutting an
i shaft insulator inspection: dod
frame & fixing and complete wel
[ O ' T&P's, (R
9 {6 Nos. Charges for rai
field frame, relea
| insulator,  belting,

ing draviat, |
supplied by

g0

I sefs | cost of consuma
: TANGEDCO.S v
Charges for checking, repiag
§ Horizontal shafts ete., fnch

St

' ’,"Cﬁe;ckii‘ig thi
(i NCTPS-I —
. 1 T&P%s,

6. | 580 | Checking the ray
\ | Nes. | re-conditioning
I S consumable

17 30 | Recondition:

1‘ i 1 Nos, | (MSP’!.afces will be sup
s & 1 oand T&P%S,
20 | Charges for ched
sefs | arrangement of

1 gonsumabilés &
i { 1% | 126 | charges for be
i L | Nos. | seaffolding ai
: - 20. | 150m Charges for sty s : &¢
’ fransporting angles from céntral storasf
leading, fifting, positioning and welding,.
o T&P's. (Requi b
21 | 6Nos. | Labour charges 13t
bearing & checking the
bearing, recondition;

.
’

S e
S, <utling into required size ,
Including ¢

of eroded

-~ w __ consumables
22 | 1152 | Charges for o e Cosl
. . Sq.m_| with enamel paint. including.

23 3 Charges for deaning ash. déposit i
Nes. | including cost of consuma
24. 1 32 | Charges for deaning. the ac
Nos. | including cost of consumasbles and

itfated ash inside the ESp heppers, T~
T&P%s. , v

B



T#Nos, | Charges for rene:
i - {men h@!a do

""""" Charges FoF
materials, :

2.0, SECURITY DEPOSH
Yau have
Towards 5% Secur

- Fhis-amount will Rot cafry-

20 AG?EEMEE'{:

You are requested to fuynish:
entering into an agreement Wi
regeipt of this ordar, exchudingwy
failing which your Earhest Mor Ayl epos:t wilk:

4.0, INDEMNITY BOND: .
You are further requested to furhish an indemmty bond Ralp e % m:n~3uckcra§ st
{Rupess sighty only). .

23



ich Unit T & 1%,
The work sHou

5.0, INSURANCE;

20.0. ESI Act 1948 The statutory prg

relevant document.

Copy to the Financial Controfler/NCTRS - 1
Copyto the Executive Enginesr/BM |




25

TAMIL NADU GENERATION & BISTRIBUTION
CORPORATION LIMITED

FROM > |
ER:M.GCPAL, B.E., & Ms:iNitish Engineering,
SUPERINTENDING ENGINEER/ ~ No.35, Perumal Koil North Street,
MECHANICAL-T {1/Cy, Minjur - 801 203,

N.CT.R.S.-L, CHENNAT 120,

‘o

Sub:  NCTPS ~1- SE/MI circle ~ BM D, —
ESP for a petiod of '8 rijon smpletion ¢
date of taken over of site ~Agceptanes order

Refl  1.Your tender dated on. R , ~ SRR
2.This office Neg, Lr.No. CTPSENAE(F Spn.266/18-19/D.1392/ 19,0t 07.06.08.
3. Your Negetiation dated, 10:06.19, } ' - e

4. Pre.Ave.Order LeNo. ACEIMIINCTPSIrEA/RE I

REFEERRL SN

pi268/18-19/D.145

1.0, ACCEPTANCE: - I o
Tacting for and on behaif-of and by the 6r direction of Tamil Nady Generation &
Corparation Limited accept your offer after negotiation for the above work for a total vajue.
s (Rupees Seven Lakhs Eleven Thousand Four Hundred & Thirty Eight oy '
schedule furnished below. e -
s | Q. |

AR Nos. | Rectification of field shor
oo thorough inspection of 6
of emitting electrodes an

hormalizing to the satisfactory”

Bpgrabon, Inchud

BT

end the |
ﬁdzng ’

P30 380 Upleepment of equipments and | rOf 2

N Ogns. 1 in ail the fans and ESP drea, ling es ; &S,

4 1 2Nes. | Gie nrecting and removal of defective CERM gear box from s posttion |

, at 15 mbrs height ang removal of coupling. Fixing of coupling in the
. : spare gear box liiting positioning, fxing in its pasition and nermalising |

for smcoth operalion,  inchuding drawl, devolution, consumabies and

. | 18P ete., (Required mg | will be supplied by TANGEDCO),

5.7} 2 Nos. Disconnecting and removal of defective EERM gear box f

at 32 mir height and removal of coupling,  Fixi

spate gear box Hfting positioning, fixing in s posit
for smooth operation, including d
] T&F's etc., {Required mater
6. 1 75m Welding of erodag welding
. involves inspection of weltiin oints i colf
structures, ESP inside casing, welding of erog
_ { filling by welding), including consumables and Tag's, e
7 36 | Complete cleaning of Aive gas duct, SA & PA delivery duck and kot air | 4035/~

a7 o

Ying drawl, devolgtion, consumabiles
il e supplied by TANGEDCD). ‘
in- strictures. inside

B2

Opns. | ducts completely, i.nc;}udingzeonsgm‘aﬁiesand T&P%s.
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W,
: i 8. | 24 | Tightening of bolts and nuts of rapping mechanism Inner arm, outer arm | 2113/
i Field 1 and tack welding, including consumables and T&P's. '

, ' - Rs.7,11,438/- o '
[ (Rupess Seven Lakhs Eleven Thousand Four Hundred & Thirty Eight

Labour : Rs.6,77,673/-  Consumables: Rs.20,321-
Others : Rs, 13,444/~ v .

Note: 1 ESI extra as applicable.

if) GST extra as per provision of the rules on produdng dacumentary evidences,
i) SAC code MNo.9954, .

b 2.0, SECURITY DEPOSIT: - T - L
. You have been already requestad {preliminary order cited under ref,) to remit @ sum. of
g towards 5% Security deposit in thy ash, Demand: Draft o Barik eque. This amount will viot carty

any interest and will be refunded on-satisfs

ctory completion of

&t oniy.
- s AGREEMENT: ‘ ,
You are requested to furnish a non-judicial stamp paper for a value of Rs,20/- (Rupees twenty only)
_ for entering infe an agreement with TANGE 20. The agreement has fo be executed within 15.d te.
o date of receipt of this order, excludin maximum 7 days as allowed f rreceipt; (22 days from & cdate of
acceptance order) falling which vour Barnest Money Deposit will he foifeited without any further intimatio!

| 4.0, INDEMNITY BOND;
S You are further requeste
: Rs80/- (Rupees eighty onlv},

d to furnish-an indemnity bond on a nen-judicial stamp paper to value of

5.0. PERIOD OF CONTRACT:

The contract perod is for six-mont'ﬁ?s {or) completion: ¢f quantity whichever contes earlier from e .
— date of taken cver of site, ’ i .

The work should be completed as per-the direction of Engineafhfahchéfge‘

6.0, INSURANCE: -
You are requested o arrange insurance for the employees engaged in the work as per the
specification.
P 7.8. PAYMENT TERMS: ‘
P (a) Progressive part payment of 95% on completion of work after three mornths.
! (b} 5% payment with in 98 days after completion of total work.
Lo
8.0 INCOME TAX:
. Income Tax will be recovered from the contractors every running bifl at the prevailing rate oftax in
‘ ferce with amendments issued from time to time ag per the Income Tax Act.
-~ 8.0. TAXES & DYUTIES: =
Appropriate rate of GST shall be admitted as per provisions of the rules of the GST Actand as pefthe
. provisions meationed in the tender Specification called for. As ber section 56/2018 dated 13.09.2018 Tax
deducted at source ander GST(TDS under. GST) provisions shait be come inte force with effeck-from
01.10.2018, for the invoice and its payments made to contractor or supplier of taxable goods {or) services {ory
- both, if the contract value exceeds Rsi2,50,000/-.
- 10.0. EST Act 1948: The statutory provisions for EST contribution wil be admissible extra on furnishing the
relevant document,
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DR Y it i

. . . "3‘31 ’
11.0. 1D CLAUSE: As per TANGEDCD terins..
12.0. GUARANTEE CLAUSE:

The guarantee perigd for the abwé.ivoﬁk Is 3(Three) morths fro
defects noticed-in warkmanship dur‘ingthey'ggaraateeeperiod; the same sho
- 13.0. SAFETY CONDITIONS: : | N o

To ensure safety, health & welfare of workers, you are requested Jﬁaafb{!_owi:hesafeﬂ& condif
14.6. GENERAL; ’

The other termis and.

: epnd:‘t:‘ens“_,gbvefﬁiﬁéf‘*t}ﬁe, contract shall be accorﬁzagteﬁie conditigng
inthe Specn. No. SE/MI/NCT, PS/268/18-13, S v ' . S

m the date of utlization,
uld be rectified at free:

YG&IS fatthfuffy, E

Copy to the Financial Contraller/NCTPS - I
Copy to the Executiva Engineer/BM

&y

Jo &
e



28

TAMIL NADU GENERATION‘& DISTRIBUTION
CORPORATION LIMITED

FROM TO _
&r.D.ANANDAN, B.E,, M.B.A,, B.O.E., , M/s.R.K.L Enterprise
SUPERINTENDING ENGINEER/ No.11, Gandhi Road,
MECHANICAL-I,  (Near Anjaneyar Koil)
N.C.T.P.S.-I, CHENNAT 120, Minjur ~ 601 203,

Lr.No.SEfMI/NCTPS~I/E‘A/AE/F.Dkt.No.lZDO.QO'/Snn.253l19—.20/9. 226 £20, pt. 2L«

Sir, o

Sub: NCTPS - SE MI circle- BM- Unit ~ T Boiler - Renewal of damaged pent: house insulation

skin casing sheets.(outer), insulation wool Mattress, inner casing sheet, support: ts

accessories in Unit — I Boiler Pent;.h‘_:Ouse area and Rear Arch Encfos‘urq(;ﬁef,t)» during
Annual overhaul 2019-20 - Acceptance order - Reg. ,

sDUr tender dated on.14.01.20. o
= 1. This office Neg. Lr.No, S‘E/MI/NCTPS-I/EA/AE/F.Dkt.No.12002’0/8‘;)&253/19?»20!0.11’502'.20,
/(18.01.20. j .
@3 Your Negotiation dated.18.01.20, ‘
4This  office Re-Neg. Lr.No. SE‘;‘MI/NGFPS4I/EA/AE/F.Dkt.,No.3120020/89#1,?258]3;9:20}
D.111/20, dt.18.01.20. .
5. Your Re-Negotiation dated.18.01.20, j
6. Pre.Acc.Order Lr.No SE/@I‘/NCFPS&/EA{AE/F.Dkt.No.120020/S'pn.2-53%19%20;!}5};1»1.121210,

dt.18.01.20.

FRFRd kR RoRER

1.0. ACCEPTANCE: - ,
L acting for and on behalf of and by the order and direction of Tamil Nadu Generation & Distributic
Corporation  Limited accept your offer after negotiation for the above work for a tota] of
Rs.17,85,180.50 or say Rs.17,85,181/- (Rupeés-» Seventeen Lakhs Eighty Five Thousand One Hundred & Eighty.
One Only) and GST extra as per the accepted schedule furnished below, " '

IS 1 oty ~ Description of work | Rate/Per | Amount
No. Rs. Rs. »
1, 350 | This work involves cutting and removat of the existing damaged M.S|  1586.00 618540.00

m® | Corrugated sheets rectification and rewelding with new sheet in Pent
house in boiler at 56m, Charges inclusive of consumables and hire
charges for T&P’s. i
2. 390 Cleaning, welding of pin & retainers, laying of wool mattress, sewing 803.00 313170.00
m? the joint of mattress by GI wire, screwing the casing support with |
retainer, wounding the GI binding. wire across the retainer
(First Layer) at Sem, Charges inclusive of consumables and hire
charges for T&pP’s, » ‘ e
3. 390 | This work involves removal of damaged insulation and re fixing with 497.00 | 193830.00
m? new/old insulation material in Boiler pressure parts upto 75mm, at . ]
22m. Charges inclusive of consumables and hire charges for T&P’s,
4.

3%0 | Renewal / Rectification of damaged insulation sheet- This work 285.00 111150.00
m?’ involves fixing of new/ retrived GI/Al sheet over the insulation at
52m. Charges inclusive of consumables and hire charges for T&P’s.




Or say Rs, 1‘7,-'85—,:18:1/- _
{Rupees Seventeen Lakhs Eligh_ty Five Theusang One Hundreqd &
Eighty One Only) ‘ '

Labour . Rs.11,77,4;1'0/- .Con'sumabIes.:
Others - Rs.68,250/-'

Material “Rs.5,

Rs.35,490)-
04,031/

Per provision of tha rufes o
i) SAC code No.9987.

v} HSN code N, 68061000,7299,72‘10.
2.0, SECURITY DEPOsIT:

4.0, INDEMNITY BOND:;
YoU are further fequested to furnjgp an indemaity bond o, @ non-judic
Rs.80/- (Rupess eighty only),

-Judicigi stamp Paper-tg value of
5.0, PERIOD OF CONTRACT:




—

/Copy to the Financial Controller/NCTPS - I
Copy to the Executive Engineer/BM Dn./NCTPS - L.

30

8.0, INSURANCE:
specification.

7.0, PAYMENT TERMS:;
8. 95% payment on completion of work.
b. 5% payment with in 90 days after completion of work.
8.0 INCOME TAX: .
Income Tax will be recovered from the contractors ev

€y running bifl at the prevail»ing:jrate.,Qf“:tax,in
force with amendments issued from time to time as-per the Income Tax Act. :

9.0. TAXES & DUTIES:

10.0. EPF & MP Act 1952: Th

o statufory provisions for EpF contribution wi
furnishing the relevant document,

I be admissible extra on

- 11.0. EST Act 1948: The statutory pqufSIohs’-:for ESI contribution will be admissible extra on furnishing the
relevant document. g

12.0. LD CLAUSE: As per TANGEDCO terms,

13.0. GUARANTEE CLAUSE;
i) Workmanship : , ‘

The guarantee beriod for the above work is 3(Three) months from the date of utilization. Any
defects noticed in workmanship during the guarant *period, the same should be rectified at free.of cost,
if) Materiai : : _ L

The guarantee period for the supply portion is 18 months from the date of receipt of ‘material at site
or 12 months from the date of commissioning which &ver oceurs later subject to overhaul guarantes period of
24 months from the date of rec

eipt of material, Any defects noticed in material during the guarantee period,
the same should be rectified at free of Cost, ’

14.0. SAFETY CONDITIONS:

To ensure safety, health & welfare of workers, you are requested to follow the safety conditions, .

15.0. GENERAL:

The other terms and conditions governin

g the contract shall be according to the conditions laid down
in the Specn, No.SE/MI/ NCTF’S/253/ 19-20.

Yours faithfully,

T T
\uﬁ:é/:: "2’9
SUPERINTENDING ENGINEER/MECH LI, X
N.C.T.P.S.-I. T

oy },i.
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P «35@ e e “} 2. This office Neg. Lr.No.SE/MI/NCTPS-I/EA/AE/F.DKT. 120031/Spn.260/19-20/

© Sir,

HEORBEIG

31
TAMIL NADU GENERATION & DISTRIBUTION
CORPQRA_T;IQN LIMITED

FROM ' .TO

Er.D.ANANDAN, B.E., M.B.A., B.O.E., M/s.Ferro Fabs, §~
SUPERINTENDING ENGIN EER/ No.27 Village Streetf
MECHANICAL-T,  Sathuma Nagar, yET
N.C.T.P.S.-I, CHENNAT 120, Thiruvottiyur, Chenrlj - 1

LrNo.SE/MI/NCTPS-1/EA/AE/ F.DKL.120031/Spn.260/19-20/D. (20, bt, lei}ls L-zozo; |

Sub: NCTPS -1 - SE/MI circle — BM D, - Unit — Boiler Rectification and renewal of
defective radiant roof skin casing sheets and pl.asfenfn_g of refractory in radiant
roof from SHH1 to SHH2 area during Annual overhaul 2019-20 - Acceptarice order
- Reg. : Ve :

1. Your tendér dated on 21.01.2020,
O D..130_;12‘0,‘.dt-.2’2~'.-.01.j_2020.‘ o , .
3% Your Negotlation dated.22.01.2020, ‘
DY .. 4 PreAcc.Order LrNo. SE/MI/N,CTPS;I/EA/AEzF.DKT.12093115pn.‘260/‘1‘9‘-‘2@;
g ﬁi&‘b " D.137/20, dt:22.01.2020. ‘ ‘ .
/jﬁ*Thfs’ office High level Negotiation dated.05.96.20,
ASSS6. SE Level TC Meeting No.494/dt.08,06.20.

?*'@‘ ‘é@%“%’?‘i - RREAAT IR
1.0. ACCEPTANCE:

Qty. . Description of work

- 250m2 | Skin casing welding and patch up work in pent house area. Charges

inclusive of consumables and hire charges for T&P's. (This work
involves removing refractory, cutting the damaged existing skin casing

sheet where ever required, welding with new skin casing sheet).

)

27 mtrs | Renewal/ reconditioning of metallic expansion joints:- Work involves | 38007~ | 102600.00
arresting the upstream and down stream of duct, cutting and removal | ’ g
of existing eroded cover plate and metallic expansion joints ang
gauching. Leading, flifting, positioning of. new expansion Joint, aligning
with the duct channgl and complete ‘welding. Style#1. Including oo
consumables and T&pP's. , ,

18000 | Refractory: ) ’ 1150

- Kgs. | Charges for chipping removal of old defective refractory, cleaning, |
surface preparation, mixing the refracton/ with water application and
Curing the patch worked refractory in Boiler and transporting the
refractory from stores and unloading at site, leading, fifting, stacking
at 0 mtr to 52 mtrs elevation of Boller and removing the waste
refractory from Boiler lowering to the ground flower, loading to tipper
and disposing at waste disposal area. Charges including consumable
and hire charges for T&p's. (Refractory will be supplied by
TANGEDCO).

20700000

6 MT | MS plate 3.15 mm thick (¥ the materi available in stores at the tme | 405867 243516.00
of execution of work the material will be supplied by TANGEDCO),

0.75 | Boiler radiant roof tube support Channel Size:iSOmmx75mmx7.8mm 46876/- 35157.00 |
MT Material: MS (if the material available in stores at the time of ‘ .
___1 execution of work the material will be supplied by TANGEDCO).




2.

& | 18 Nos. | Skin casing expansion jeint for Radiant Roof. 1640/: | 2952000
16,67,793.00
Rs.16,67,793/-

(Rupees Sixteen Lakhs Sixty Seven Thousand Seven Hundred & Ninety
Three Only)

Labour : Rs.12,94,786/- Material: Rs.3,08,193/-.
L , Consumables: Rs.38,883/- Others : Rs.,2'5,-931/—

Note: i) EPF & EST extra as applicable.
i) GST extra as per provision of the rules on praducing documentary evidences,
fii) SAC Code No.9987, -

— iv) HSN Code No.7208. -

2.0, SECURITY DEPOSIT: v ’
You have been already requested (prefiminary order cited under ref.} to remit a. sum of
Rs.81,170/- apart from the EMD of Rs,24,800/- towards 5% Security deposit in the form of cash,
Demand Draft, Bankers Cheque or irrevocable Bank Guarantee. This amount will not carry any interest
-~ and will be refunded on satisfactory completion of contract only.

3.0. AGREEMENT: A :
- You are requested to furnish a non-judicial stamp paper for a value of Rs.20/+(Rupees twenty
o only} for entering into an agreement with TANGEBCO; The agreement has to be executed within 15
days from the date of receipt of this order, excluding maximum 7 days as allowed for receipt, (22 days

from the date of acceptance order) failing which your Earnest Money Deposit will be forfeited without
any further intimation. . ’

4.0. INDEMNITY BOND:

- You are further requested to furnish an indemnity bond on a non

-judicial stamp paper to value
of Rs.80/- (Rupees eighty oniy). '

5.0. PERIOD OF CONTRACT:
The contract periad is for 15 days from the date of taken over of site,
The work should be completed as per the direction of Engineer—imcharge.
6.0. INSURANCE:

You are requested to arrange insurance for the employees engaged in the work 8s per the
—— specification.

7.0. PAYMENT TERMS:
a. 95% payment on completion of work.
b. 5% payment with in 90 days after completion of work.

8.0 INCOME TAX:

. Income Tax will be recovered from the contractors every running bill at the prevailing rate of
tax in force with amendments issued from time to time as per the Income Tax Act.
9.0. TAXES & DUTIES:

Appropriate rate of GST shall be admitted as per provisions of the rules of the GST Act and as
o per the provisions mentioned in the tender specification called for. As per section 50/2018 dated
13.09.2018 Tax deducted at source under GST(TDS under GST ) provisions shall be come into force

10.0. EPF & MP Act 1952: The statutory provisions for EPF contribution will be admissible extra on
furnishing the relevant document. .

11.0. ESI Act 1948: The statutory provisions for ESI contribution will be admissible extra on
- furnishing the relevant document,



12.0. LD CLAUSE: As per TANGEDCO terms.

13.0. GUARANTEE CLAUSE:

i) Workmanship

The guarantee period for the above work is 3(Three) months from the date of utilization..

Any defects noticed in workmanship during the guarantee period, the same should be rectified at free

of cost.

ii) Material . ‘ ‘ C
The guarantee period for the supply portion is 18 montkis from the date of receipt of material
at site or 12 months from the date of commissioning which ever oceurs later subject to averhaul
Quarantee period of 24 months from the date of receipt of material. Any defects noticed in material

during the guarantee period, the same should be rectified at free of cost.
14.0. SAFETY CONDITIONS:

To ensure safety, health & welfare ‘of workers, you are requested to follow the safety
conditions. . : . ‘ S

15.0. GENERAL:

The other terms and conditions governing the contract shalf be -according to the conciitions laid -

down in the Specn.No.SE/ Mi/ NCTPS~I/269~}19’-=20;

‘{ourfs- faithfully,
B

Copy to the Financial Controller/NCTPS - 1.

/Qopy to the Executive Engineer/BM Dn JNCTPS -1,
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FROM

Er.D.ANANDAN, B.E., M.B.A., B.O.E.,
SUPERINTENDING ENGINEER/
MECHANICAL-I,

N.C.T.P.S.-I, CHENNAI 120.

TAMIL NADU GENERATION & DIST RIBUTION
CORPORATION LIMITED

TO
M/s.Ferro Fabs,

Sathuma Nagar,
“Thiruvettiyur, Chennai

N0.27 Village Street,

19,

©2./20, pt. Yaibl.2020.

Lr.No.SE/MI/NCTPS-T/EA/AE/F.Dkt.120073/5pn,259/19-20/D. 4

during Annual overhaul 2019-20 - Acceptance order - Reg,
1.Your tender dated on 21.01.2020.

. dt.22.01.2020, |
3. Your Negotiation dated.22,01.2020.

D.136/20, dt.22.01.2020.

E } —— 285 /5. This office High level Negctiation dated.05.06.20.
AN W 6. SE Level TC Meating No,494/dt.08.06.20.

RERFH RS K R A ok

1.0. ACCEPTANCE:
Tacting for and on behalf of
Corporation

Limited accept your

the accepted schedule furnished below.

and by the order and ’d"irec»tion of Tamil Nadu Genera
offer after negotiation for the above work for ‘
Rs.12,29,500/- (Rupees Twelve Lakhs Twenty Nine Thousand & Five Hundred Only) and GST extra as per

%, 2 This office Neg. Lr:No:SE/MI/NCTPS-1/EA/AE/F.DKt.Spn. 259/19-207D, 129/20),

3 ‘%44 Pre.Acc.Order Lr.No.SE/MI/NCTPS-1/ EA/AE/F.Dkt. 120073/Spn. 259/ 19-20/

NCTPS -1 - SE MI circle — BM Dn. - Unit - I Boiler — Rectification of defective radiant
roof tubes in Interpass area and damaged GI Cofrugated sheets in Penthouse roof

tion & Distribution
a total value ‘of

Qty. Description of work " Rate/Per | Amount
260 | Cherges for renewal of defective boiler tubes of size above 44.5mm OD 1 3850.00 1001000.60
Nos. | inclusive of transportation, cutting of defective tubes, edge/spoct o
preparation, welding with IBR welder and assisting for hydraulic test,
including consumables and T&P’, | o
2. 260 | Fin welding by cleaning, surface preparation and welding. Charges |  465.00 120906.00 |
mtrs, | inclusive of consumables and hire charges for T&p's. (Fin plates wiil be
) supplied by TANGEDCO). .
- 3. 100m* | Dismantling of GI corrugated sheets from the support angle frame at 56 147.00 14700.00 |
Ao mtr elevations of boiler. Charges including cost of consumables and hire
N charges of T&P’s. . , .
4 100m* | Providing the GI corrugated sheets at 56 mtr elevations of boiler. This | 590.00 59000.00
- works includes positioning the GI corrugated sheets, marking and
' welding. Charges inclusive of consumables and hire charges for T&P's. (GI
corrugated will be supplied by TANGEDCO). , '
05 | 4 Times Charges for leading, lifting and arranging platform and scaffolding | 8475.00 . 33900.00
wherever required in the boiler and dismantling after completion of work.
- Charges inclusive of consumables and hire charges for T&P's.
12,29,500.00
Rs.12,29,500/-
B (Rupees Twelve Lakhs Twenty Nine Thousand & Five Hundred Only)
o Labour : Rs.11,70,464/- Consumables: Rs.35,308/-
Others : Rs.23,728/-
Note: i) EPF & ES] extra as applicable.

if) GST extra as per provision of the rul

iii) SAC code N0,9987.

es on producing documentary evidences.
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2,0. SECURITY DEPOSIT: . :

You have been already requested {preliminary order cited under ref.) to remit @ sum of Rs.61,860]-
apart from the EMD of Rs.19,700/- towards 5% Security deposit'in the form of cash, Demang. Draft, Bankers
Cheque or Irrevocable Bank Guarantee. This amount will not carry any interest and will be refunded on
satisfactory completion of contract only. ’ '

3.0, AGREEMENT: R

You are requested to furnish a non-judicial Stamp paper for a value of Rs.20/- (Rupees twenty onty).
for entering into an agreement with TANGEDCO. The agreement has to be executed within 15 days from the
date of receipt of this order, exduding maximum 7 days as allowed for receipt, (22 days from the date of
acceptance order) failing which your Earnest Money Deposit will be forfeited without any further intimatior,

4.0. INDEMNITY BOND: - R o
You are further requested to furnish ap indemnity bond on a- non-judicial Stamp paper to valugof
Rs.80/- (Rupees eighty only), . .

5.0. PERIOD OF CONTRACT: ) o ’
The contract period is for 15.days from:thesdate of taken over of site,
The work should be completed as per the direction ©of Enginger-in-charge:

o,
S

6.0, INSURANCE;

You are requested to arrange insurance for the employees engaged in the work .as' per the
spedification. _ : : ,

7.0, PAYMENT TERMS: )
a. 95% payment on completion of work. _
b. 5% payment with in 90 days after completion of work.,

8.0 INCOME TAX: o : .
Income Tax will be recovered from the contractors every running bill at the prevailing. rate-of tax-in

* force with amendments issued from time to time as per the Income Tax Act.

9.0, TAXES & DUTIES;

- {or) both, if the cont

ract vaIue—bexcee'dé Rs;.Z_;SO;UGDZ—." -

. 10.0. EPF & MP Act 1952: The statutory provisiong for EPF. contribution will be admissible extra on

7

furnishing the relevant document.

11.0. ESY Act 1948: The statutory provisions for £S] contribution will be admissible extra on furnishing the
relevant document, . , '

12.0. LD CLAUSE: As per TANGEDCO terms.

13.0. GUARANTEE CLAUSE:
: The guarantee period for the above work is 3(Three) months from the date of utilization, Any
defects noticed in workmanship during the guarantee period, the same should be rectified at free of gost.

14.0. SAFETY CONDITIONS: » .
To ensure safety, health & welfare of warkers; you are requested to follow the safety conditions.

15.0. GENFRAL: :
The other terms and conditions. governing the Lontract shall be according to the conditions laid
gown in the Specn.No.,SE/ MI/NCTPS-1/259/ 19-20.

Yours faithfufly,

—
s le Lﬁv )
SUPERINTENDING ENGINEER/MECHL1, 4/
N.CTP.S.-1. 7
Copy to the Financial Controller/NCTPS - 1.
Copy to the Executive Engineetr/BM Dn./NCTPS - 1.
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Checking the cond;ﬁ
electrodes per figld |
1 shift, Including co

des shall

of collecting | 3
be checked in |

electrodes,

Checking the oo

10,

75m | Charges for

 Tansporting Angles from ¢
Fsize. leading, fifting, o
- consumables

strengthenin

Hifting
and

sy

i

5. Charges for renewal / r

{ hopper, man hole 5,
-Temoval of working platfor
induding the cost of weldiy

6.

o *enewal of Callecting.
{ and removal wornout shock b
{ With shock bar,
aad T s (Required materials wilt be

- Dar pad
Including drawal

| Char

e for dleaning & water
frer everbaaiingv@faéﬁer, i

| Inspection doer,

- | Replacement of £ :
| handie lever and disma

| drawal, devolytion, cost ¢

—Lmaterials wilt be

pplied by

polting |




T ECHEDULE-B (1

1 Opening all the manhole ¢
| mechanical deaning and w
1 collecting plates, emi

inside the ESP and ESP
+incloding the cost of ashes
I copsumables and T&P's.

7. | 2Fass | Overhiaul of Collecting Electrods R
} This work intludes inspection.
i arm, plain beafings, sé.t ri
cm.pﬂng, shock bar,

1 mffzonta shaft, "pi
’ outer arm and afcen'

i co‘!”hook frame,
rm‘icat;m of d

{ inspection up to height of
1 damaged portion of {adde
-{ and strenthing of ladde
- Feost of consumables and

1 TANGEDCO).

. | Fabrication and fiing. €
' inspection door frame: Work:in)

- fabrication of new frame & fi COMm
} of consurnables afid T&Fs. (Req..‘ g N
1 TANGEDCO)..

and damaged shaft insulator in; sp ;ctlen Rs!

i ' Checking the
§ electrodes
-y Dshift, i;

electrodes. (In NCTPS-I
proportionately), includi

» | Charges for bend rer by of Correcti fitia? »--~_tt1ng aas,

labour, scaffolding arrangements etc mdudmg cest of- cohsumabﬁes

T 48 Nos,

1 | and T&P's, .
0. | 75m | Charges for streacztbémng of eroded ESP i
transporting Angles from. Central Stores./ NCTPS,
size leading, lifting, positioning and welding,
consurnables and T&P's, (Required materizls will
| | TANGEDCO).
i1, SNos. | Labour Charges for dzsmantlmg ERM gﬂp coup;;a'
shaft, bearing & checking the | '
worm-oul bearing, reco
e INClUGING cOSE OF CONSHMAD .
12, 576 | Charges for one <o : the gear ‘atx
Sqm | inspection door with ename} pamt, éncludmg ¢ost of dostof -p;
» consumables-and
13 Charges for cleaning ash d
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{ Laboyy - Rs.-S;?ﬁ,535f°
L Others ; 388 539'




Copy to Stock File.

P IﬂBEMNm BOND:
B You are further requested to fi
:80/- (Rupees eighty only).

ICDOF CGNTRACT H
& contract pefiod:
The work should be corng

ESL Act 1948: The statutory p prevls:en
Bment.

The other terms and co
the Speca: No.SE/MI/NCTPS-1I/94

Copy to the Financial Contrall
Copy to the Executive Enging

al stamp: paper ¢
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\ , TAMIL NADU GENERATTON & DISTRIBUTION |
\ CORPORATION LIMITED :

‘ .10 ;
AN, M.BA., B.OE, M/s.Ferro Fabs, -
SUPERINTENDING ENGINEER/ - No.27 Village Street, +
MECHANICAL-T, Sathuma Nagar, e
N.CT.PS., CHENNAT 120, : '

Thiruvottiyw, Chennaj -

¢ R ar_J\iCT PS ~ SE/MI circle —

AN (20-21) - By, e _ Soller ~ Renewal of damageq

I rediant. roof skin casing. sheets in First pass and secongd pass during AhnualiOverhaulé.

L & 2020-21 - Acceptance order - Reg, ' ' '
S i

/1 Your offer dated on 14.09.2020,
/) This office Neg, . SE/MYNCTPS-1/en/4
Dt.18.09.20, o
3. Your Negotiation, dated.18;09.2029.
. *,****‘*******
CE:

E/F.Ekt;lZOSSS[Spn-.112/20*21/!3_:1885129; -

ory, éuttjng th
ed, welding wi th n

3350 00.00 |

Labour . R§.12,9.3,290/-' Consumabies: Rs.25,710/-
Others - Rs.13,000/- ,

) EPF & EST extra as applicable, ' , T
i) GST extra as per provision of the rules On produging docum,entary evidences,
iii) SAC code No,9987

Note:

2.0, SECURITY DEPOSIT: :
You are requesteq to remit a sy towards 5% Security deposit apart from the Emp of
‘ : i sUgrantee within 15 days
il be refunded on

3.0, AGREEMENT:
You are fequested to fumijgh a non

-judicial stamp Paper for a valye of Rs.20/-
entering into an agreement with TANGEDCO, The agreement has to he execute

of receipt of this order, excluding maximum 7 days as aflo
order) failing which YOour Earnest Money De

4.0, INDEMNITY BOND:

You are further 'equested to furnish an indemnity bgpg N a non-judicia stamp paper to value of
Rs.80/- (Rupees eighty only).

{Rupees twenty only) for
d within 15 days from the date
wed for receipt, (22 days from the date of acceptance
POsit will be forfeited without any further intimation,



5.0. PERIOD OF CONTRACT:
The contract period is for 15 days from the date of taken gver of site,
The work should be completed as per the directioh of Engiﬁe_er»im_cha'rge.

6.0. INSURANCE: . R

You are requested to arrange insurance for the employees engaged in the work as per the Specification..
7.0. PAYMENT TERMS:

a. 95% payment on completion of work.

b. 5% payment with in 90 days after completion of work.
¢, Since all the Finandal Transactions shall be done throu

Necessary Bank charges shajl- be borne by you.

8.0 INCOME TAX:

force with amendments jssued from-time to time as per the Income Tax Act,

Income Tax wil] be recovered from the contractors every ru,rining bill at the prevailing rate of taxin

9.0. TAXES & DUTIES: :

Appropriate rate of GST shall be admitted as.per provisions:of the rules of the GST Act and as. per-the
provisions mentioned in the tender specification cafled for. As per section 50/2018 dated 13.09.3018
deducted at source under GST(TDS under GST) provisions shali be come into force. with effect from-01,10,201¢
for the invoice and its payments made to contractor or supplier of taxable goods (or) services (or) both, if th
contract value exceeds Rs.2,50,000/-. : .

10.0. EPF & MP Act 1952: The statutory provisions for EPE conttibution will be admissible extra on furniis ng
the refevant document. . :

11.0. EST Act 1948: The statutory provisions for ESI contribution will be admissible éxtra on -,fu»rnisﬁﬁing_:tﬁé
refevant document. )

12.0. LD CLAUSE: As per TANGEDCO terms.

13.0. GUARANTEE CLAUSE: o : : .
The guarantee period for the above work is 6(Six) months from the date of utilization, Any defects

a

noticed in workmanship during the guarantee period, the same should be rectified at free of cost,

14.0. SAFETY CONDITICNS:
To ensure safety, health & welfare of workers, you are requested to foliow the safety conditions.

15.0. SPECYAL CONDITION:
As annexure enclosed.

16.0. GENERAL:

- The other terms and conditions governing the contract shall be according to the conditions laid down in
the Specn.No.SE/ MI/NCTPS-I/ 112/20-21, '

Yours faithfufly,

P
g

Loy C{‘,ﬁo N
SUPERINTENDING ENGINEER/MECHL.LLZ,/
N.C.T.P.S. 1. <//§ /

Copy to the Financial Controller/NCTPS - 1,
Copy to the Executive Engineer/BM Dn./NCTPS - L
Copy to Stock File. :
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DISTRIBUTION. -~ 77~"""]
: ED : ‘

FROM

ER.M.CHITRA, B.E., ;

'CHIEF ENGINEER,
T

- ‘M/siFérro Fabs, - .

- No.27 village Street, © 1§
- Sathuma Nagar, N R
Thirtvottiyur, Chennat - 19, ;i

Sub: NCT: PS — 1 - SE/MI circle — BM bn. -y
Boiler roof during annual overhaul 2019 ~

CHENNAT 600 120,

(19, Dt. 39+ 5
sir, T

I Boiler — Renewal of sagged radian
Y~ Atceptance Order - Reg,

Ref: L. Your tender dated on 28.06.1¢

2. This office 1% Neg, Lr.N

3. Your Negotiaticn dated 24.0;

-2 0/D.1844/19, dt.23.07
' 1.0. ACCEPTANCE:

(Rupees Twenty One Lakhs Eighty-S
L sﬁc_;h‘ed,ule- furnished below,

- Qty

260
. Nos,

Charges for renewal of defective boiler tuf
inclusive of transportation, cutting - of ¢
Preparation; weldinig with IBR welder- aig
Charges including & Sumables,
- | Charges for fin w

- | preparation and

| for T&P’s,
Charges for b
and T&P’s..

Eed_‘ﬂg:e: from Boiler 0 mtr-|
d TRPE.

&5,
tform and scaffolding |-
er completion 6f work, | -

N
wherever required in the boiler and disma
Charges including consumables and hire ch

or T&P's,

Rs.21,86,635/- |
(Rupees Twenty One Lakhs Eighty Six Thousand Six Hundred & Thirty Five |
Only)

Labour : Rs.20,82, 794/-

Consumables: Rs.62,803/-
Others: Rs.41,038/-

Note: i) ESI extra as applicable

it} GST extra as per provision of the rules on producing documentary evidences,
lii) SAC Code No.9987 :

2.0. SECURITY DEPOSIT: o

You are requested to remit a sum of Rs.1,02,510/- towards 5% Security deposit apart from the EMD of
Rs.27,400/- in the form of cash, Demand Draft, Bankers Cheque or irrevocable Bank uarantee withj 15 days from
the date of receipt of this order. This amount will not carry any interest and will “be-refunded on satisfactory
completion of contract only. ‘ ' C ‘



- 10.0. EST Act 13948: The statutory provisioris for BST

I

3.0 AGREEMENT:

- entering into an agreement with TANGEDCO. The agreement has-to- b;e, executed. withir

receipt of this order, excluding maximum 7 days as allowed T receipt, (22 days fro_m‘:‘the; date
failing which your Earnest Money Deposit will be forféited‘withoﬂt“any further intimation.

You are requested to furnish a non-judicial stamp Paper for a value of Rs.20/- (Rup:

4.0. INDEMNITY BOND:

Yeu are further requested to furnish an indemnity bond .on a non-judicial stamp paper to value of Rs:80/-
{Rupees eighty only). R L

5.0. PERIOD OF CONTRACT: e
The contract period is for 20 days from the date of

. 1 over of site.
The work should be completed as per the _di_re“c,ﬁc‘

F Engineer-in-charge,

6.0. INSURANCE: A , : ,
You are requested to arrange .insu;ga'nc‘_e for the employees €ngaged in the work as

7.0. PAYMENT TERMS: _ .
a. 95% payment on completion of work, o
b. 5% payment with in 90 days after completion of work.

8:0 INCOME TAX:

9.0. TAXES & DUTIES: Appropriate rate of GST shall-
and-as per the provisions mentioned in the tend: ‘specifi
Tax-deducted at source under GST(TDS-under ¢ ST) provi ,
for the inveice and its payments made. to-contractor or supplier of t
contract value exceeds Rs.2,50,000/- : o

refevant document.

11,0, LD CLAUSE: As per TANGEDCO terms.

12.0. GUARANTEE CLAUSE:

13.0. SAFETY CON DITIONS: .
To ensure safety, health & welfare of workers, You are requested to follow the safety conditions,

14.0. GENERAL:
The other terms and conditions governing the contract shall be according to the conditions iai,ddowg_ in the:

Specn.No.CE/‘ACE/MI/NCI'PS-I/IB/I;Q-?O.

Yours faithfully,
g

e

CHIEF ENGINEE.;R N.C.T.PS,
CHENNAT 120.

Copy to the Superintending Engineer/MI/NCTPS-L.
Copy to the Financial Controller/NCTPS-1.

\_~0pY to the Executive Engineer/BM Dn./NCTPS-1.
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' é/ ™
TAMIL NADU GENERATION & DISTRIBUTION !E
‘ CORPORATION LIMITED --v '

t
FROM , TO S
Er. D, ANANDAN, B.E., M.B.A., B.O.E,, M/s.Ferro Fabs; = i -
SUPERINTENDING ENGINEER/ - No.27 Village-Street,
MECHANICAL-], Sathuma Nagar,
N.C.T.P.S.—I CHENNAT 120, - Thiruvottiyur, Chennai - 19.

No.SE/MI/NCIPS-1/EA/AE F.Dkt. 120395 S'n.11112.0-21/D 197 /20, Dt. 2-1-092020

ouD NCTPS ~ SE/MI circle — AQH (20-21).- BM Dn. — Umt IT Boiler — Renewal of sagged

.%‘\M‘ﬁ ﬁﬁ!&g radiant roof tubes In Boiler foof dufing Annual Overhaul 2020-21 - Accept, ,nce

£ order Reg.
\ # ;Your offer dated on 14.09.2020.
i 2‘ This office' Neg. Lr.No. SE/MI/NCTPS—I/EA/AE/F DL, 120395/Spn 111/20—21/D 1885/20
W7 Dt.18.09.20.
. Your Negotiation dated.18.09.2020.

kR REHFRK

1.0, ACCEPTANCE: ‘ ’

I acting for and on behalf of and by the order and direction of Tamil Nadu Ge _
Distribution Corporation Limited. accept your offer after- negotiation for the above work for.a t value f
Rs.8,82,680/- (Rupees Eight Lakhs Eighty Two Thousand. Six Hundred and Elghty Ohly) and GST éxtra as -
per the accepted schedule furnished below,

S, Qty. Description of work : RatefPer | - :Arimunt )
_No. __Rs. | . Rs.
1. | 10Nos. | Charges for renewal of defective boiler tubes of size above 44.5mm | | 3625/~ ;

' OD indusive of transportation, cutting of defective tubes, edge/spool

preparation, welding with IBR welder and assisting for hydrautic test.
_ Charges including consumables and hire charges for T&P's. |

2. 100 | Charges for fin welding: Charges for fin welding by c!eamng, surface | 465/~ | 46,500:00 |

Mtrs. | preparation and welding. Charges mciudmg consumables and hire | 1 o
: charges for T&P's. , L . O |

3. | 10 Nos. | Charges for bending of vanous size of boiler tubes, including 1870/~ | - 18,700.00

) consumabies and T&P’s. o 1 - :

4. 120 | Charges for leadmg and lifting of the spool piece/ reducer from Boiler | 1870/~ | 2.24.400.00

Nos, | O mitr to the required elevation/ lifting of radiant tubes and positioning | - '

, original place and arresting tube, including consumables and T&P's. | ,

5. | 10 Nos. | Charges for leading, lifting and arranging platform and scaffolding 8475/- | 84,750.00
wherever required in the boiler and dismantling after completion of ‘
work. Charges including consumables-and hire charges for T&P's. :

6. 42 | Boiler radiant roof support channel Size 140mmx100mmx1000mm | 11240/- 4,72,680.00 |

Mirs. | cartoon steel.

8,82,680.00
Rs.8,82,680/-
{Rupees Eight Lakhs Eighty Two Thousand Six Hundred and Eighty
Only)
Labour : Rs.3,98,598/- Material: Rs.4,72,080/-

Consumables: Rs.8,031/-  Others : Rs.3,971/-

Note: i) EPF & ESI extra as applicable,

i) GST extra as per provision of the rules on producing documentary evndences
iif) SAC code No.9987 ’



.

2.

2.0. SECURITY DEPOSIT: '
You are requested to remit a sum of Rs.33,670/-

towards 5% Security deposit apart from the EMD
- 0f Rs.19,000/- in the form of cash, Demand Draft or Bank

- receipt of this order, This amount will not carry an

ankers Cheque within 15 days from the date of

Y any interest and will he refunded on satisfactory
completion of contract only,

3.0. AGREEMERNT:

You are requested to furnish a non~ju<_:ficia_!. stam
only) for entering into an agreement with TANGEDCO. Th

P Paper for a value of Rs.20/~ (Rupees twenty

€ adreement has to be executed within 15 days
from the date of receipt of this order, excluding maximum

date of acceptance order) failing which your Eamnest Moriey Deposit will be forfeitad wi
intimation.

4.0. INDEMNITY BOND:
You are further reque
Rs.80/- (Rupees eighty only)

5.0. PERIOD OF CONTRACT:

The contract period is for 15 days from the

date of taken over of site,
The work should be completed as per the d

irection of Engineer—In«charge.
6.0. INSURARCE:
You a

- re requested. to arrange insurance for the employegs €ngaged in -the work as per the
specification.

7.0. PAYMENT TERMS:

a. 95% payment on completion of work,
b. 5% paymenit with in 90 days after completion of work,
C. Since all the Financial Transactions sha
Suppliers are to furnish their bank ac int det i1
of the Bank, Beneficiary Name, Address of the Bank, B
IFS Code and Branch code for b | imed towards works executed against the K2
- agreement/chit agreement. Necessary Barik charges sh ’ :

8.0 INCOME TA):
Income Tax wi

I be recovered from the contractors eve
in force with amendme

fy running bill at the prevailing rate of tax
nts issued from time to time as pet

the Income Tax Act,
9.0. TAXES & DUTIES: )
Appropriate rate of GST shall be admitted as Per provisions of the rujes of the GST Act

the provisions mentioned in the tender specification cafled for. As per section 50/2018 dated .13.09.2018'
Tax deducted at source under GST(TDS under X Si i

10.0. EPF & MP Act 1952: The statutory provisions for EPF contribution will be admissible extra on
furnishing the releva nt document. .

11.0. EST Act 1948: The statutory provisions for £SJ contribution will be admissible extra on fumishing
the relevant document.

12.0. LD CLAUSE; Ag per TANGEDCO terms,

i be done through online mode, the Contractors/

7 days as allowed for receipt, (22 days from the
ithout any further

ested to furnish an indemnity bond on a ndn—judi"ciai stamp paper to value of

i

=

46



47

130 GUARANTEE CLAUSE:
i) Workmanship ’ '

The guarantee period for the above work is 6(8ix) moriths from the date of utilization; - Any
defects noticed in workmanship during the guarantee period, the same should be rectified at frée of cost.
i) Material _ . '

The guarantee period for the supply portion is 18 months from the date of receipt of material at

site or 12 months from the date of commissioning which ever occurs later subject to overhaul guarantee -

period of 24 months from the date of receipt of material. Any defects noticed in material during the
guarantee period, the same should be rectified at free of cost,

14.0. SAFETY CONDITIONS: L : ‘ o
To ensure safety, health & welfare of workers, you are reguested to follow the safety conditions.

15.0. SPECIAL CONDITION:
As annexure enclosed.

16.0. GENERAL: o N »
The other terms and conditions governing the contract shall be aceording to the conditions laid

om, downin the Specn.No.SE/MI/NCTPS-1/211/20-21.
Yours faithfully,
| o o2algly,
SUPERINTENDING ENGINEER/MECHLI,
. o N-CnT-P‘.S:“I. : ‘ ‘ . )
Copy to the Financial Controller/NCTPS - L. s C , a . '. ‘ (3} ‘L-j :
Copy to the Executive Engineer/BM Dn./NCTPS - 1. ‘ : '
Copy to Stock File:
™
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£ . TAMIL NADU GENERATION & DISTRIBUTION

R \ CORPORATION LIMITED
j FROM TO
Er. D. ANANDAN, B.E., M.B.A,, B.O.E., M/s.R.K.L Enterprises,
SUPERINTENDING ENGINEER/ No.11, Gandhi Road,
MECHANICAL-I, “(Near Anjaneyar Koif) N i
N.C.T.P.S.-I, CHENNATL 120. . Minjur - 601 203. EE/BIT !

Lr;No.SE[MI[NCTPS-I/EA!AE/F.’Dkt.’120408/Snn.114120&21./{). 1330 /30,0t 25 092090,
u Sir, v

Sub: NCTPS ~ 1 - SE/MI circle — AOH (20-21) - BM Dn. - Unit - 11 Boiler - Rectification of
severely damaged Penthotise at 56mitr elevation during annuat Overhaul 2020-21 -
Acceptance order - Reg, s

EN
A

L. Your offer dated on 17.09.2020.

2. This office Neg. Lr.No. SE]MI/NCTPS—I/EA}'AE/F;Dkt.,»1-20408/Spn.114/20-21713. 1911720,

. Dt.21.09.20, ‘

} 3. Your Negotiation dated.22.09.2020. _
4. This office 1* Neg. Lr.No. SE/MI/NCTPS-1/EA/AE/F.Dkt. 1»204’08/'Spn.1‘l4/20'~2>1;/D.‘119fi,3/2;0,
Dt.22.09.20. :

5. Your Negotiation dated.22.09.2020,

6. This office 2% Neg. Lr.No. SE/MI/NG’PS&I/EA/AE/F;Dkt.120408/Spn.-1,14/20-2,1{5},._-.3;912,9[{20,
Dt.23.09.20,

7. Your Negotiation dated.24.09.2020.

8. This office 3" Neg. Lr.No. SE/MI/NCTPS-I/EA/AE/F.Dkt. 120408/Spn.11‘4,’20~211E);‘1}9,2:8120,
Dt.25,09.20. : _
9. Your Negotiation dated.25,09.2020, v

Ffoldokdkkkokokk

- 1.0. ACCEPTANCE:

o Corporation  Limited accept your offer after negotiation for the above work for a total value of Rs.13,10;496/-

o~ S| Q. Description of work Rate/Per |  Amount ]
No. | , Rs. RS,
—_~ 1.1 240m* | Charges for leading and lifting of GT corrugated sheets to 56 mtr elevation 32/~ 7:680.00
of boiler for providing the GI corrugated sheefs in the pent house area,
- including cost of consumables and T&P’s, :
' 2. | 240m* | Providing the GI Corrugated sheets at 56 mtr elevations of boiler. This 590/~ | 1;41,600.00
J : works includes positioning the GI Corrugatéd sheets, including cost of |
N N consumables and T&P’s, - v
™3, 150m* | Providing scaffolding arrangement at Boiler area for pent house roof work, 79/~ 11,850.00
- (For rectifying the damaged the damaged pent house roof), including cost
of consumables and T&p's,
~ | 4 | 2MT | Fabrication Of supporting angle, channels angd MS sheet, lifting, positioning 21910/- 43,820.00
. aligning and welding as directed by the fiald engineer. Charges including : '
' consumables, Tools & Plants and drawal of materials from the stores etc,,
- 5. | 50 Nos. | Fabrication of centre Tie rod assembly, including cost of consumables and 1005/~ 50,250.00
T&P’s,
6. 2Nos. | Charges for servicing the existing defective man hole door assembly, 1078/- 2,156.00

minor rectification and fixing -of man hole door assembly in its original-

» man hole door, including cost of consumables and T&P's, .
—1 7 10000 | Refractory:- Charges for chipping removal of old defective refractory, 7/- 70,000.00
Kgs cleaning, surface preparation, mixing the refractory with water application |
N and curing the patch worked refractory in boiler and transporting the
refractory from stores and unloading at site leading, fifting stacking at 0
mtr to 52 mtr elevation of Boiler and removing the waste refractory from
Boiler lowering to the ground floor, foading to tipper and disposing at
waste to disposat area. Charges including consumables and hire charges
- for T&P's, (Refractory will be supplied by TANGEDCO )
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W2, |
300m* Dismantling of existing ‘damaged ACC sheet and ACC Ridge. Charges | 69/- | 20,700.00 |
including consumables and T&P's, . . 1 o
9. | 00m? Providing new/old ACC sheet, pent house roof top, charges inclusive of 710/~ 6,39;000.00
scaffolding arrangements, Charges including consumables and T&P’s, ' :
ACC sheet (600 Sheets/ Nos) ,
size: 1.5m x 1m = 1.5m= 1.5 x 600 sheets = 900m* . 1
”’% 10. | 200m® | Charges for Providing newfold ACC sheet, including cost of scaffolding | 710/ - 1,42,000,00
’ ' arrangements, Consumables . ang T&P's. ' S
ACC sheet (100 sheets/Nos) '
Size: 2m x im = 2m’= 2 x 100 sheets = 200m? , e
30m* | Charges for Providing new/old ACC ridges; including cost of scaffolding | 708/~ [ 22400 ¢
arrangements, consumables and T&P's; ‘ o I o

ACC ridges L=1 mir (30 Pairs = 30m?) ' = Y
12MT | Castable Refractory — Cost of materia) (consumables) ' 13350/~ | 7
Tricast-CC-45-1400. ¢r equivalent, , .

Packing: water proof HDPE bags(50 kgs/bag) to withstand temperature |
of 1400 degree,C _ ’
Bulk Density =2.10g/cc.(min)
Fe203=2,1010 4 %( max).

Rs.13,10,496/ o ]
(Rupees Thirteen Lakhs Ten Thousand Fout Hundred and Ninety Six Only) :

QOthers : Rs.2,546/-

Labour : Rs.9,31,838/-  Consumables: Rs.3,76,112/-

Note: i} EPF & ESI extra as applicable. . _ _ :
i} GST extra as per provision of the rutes on produging documentary evidences.
lii} SAC code No.9987 :

- 2.0. SECURITY DEPOSIT: ~ : , - o
You are requested to remit a sum of Rs.58,990/- towards 5% Secutity deposit apart from the EMD of
Rs.19,700/- in the form of cash, Demand Draft, Bankers Cheque or irrevocable Bank Guarantee within 15.days.
from the date of receipt of this order. This amount will not carry any interest and will be refunded on
satisfactory completion of contract only.

3.0. AGREEMENT; ' o ,
i You are requested to furnish a non-judicial stamp paper for a value of Rs.20/- (Rupees. twenty only) for

entering into an agreement with TANGEDCO. The agreement: has to be executed within 15 days from the dat
. — of receipt of this order, excluding maximum 7 days as allowed for receipt, (22 days from the date of acceptance
order) failing which your Earnest Money Deposit will be forfeited without any further intimation.

4.0. INDEMNITY BOND;
You are further requested to funish an indemnity bond on a non-judicial stamp paper to vélue of
- Rs.80/~ (Rupees eighty only).

5.0, PERIOD OF CONTRACT;
The contract period is for 15 days from the date of taken over of site.
The work should be completed as per the direction of Engineer-in-charge,

6.0, INSURANCE: . :
You are requested to arrange insurance for the employees engaged in the work as per the specification,

7.0, PAYMENT TERMS:
a. 95% payment on completion of work.
b. 5% payment with in 90 days after completion of work.
C. Since all the Financial Transactions shall be done through onlfine mode, the Contractors/ Suppliers are
o furnish their bank account details In the Invoice/ Bills in printed format like Name of the Bank,
Beneficiary Name, Address of the Bank, Bank Branch ‘having their Account Number, IFS Code and
Branch code for bill to be claimed towards works executed against the K2 agreement/chit agreement,
Necessary Bank charges shall be borne by you. .



B

8.0 INCOME TAX:

Income Tax will be recovered from the contractors every running bill at the prevailing rate of tax in
force with amendments issued from time to time as per the Income Tax Act.

9.0. TAXES & DUTIES: S ‘

Appropriate rate of GST shall be admitted as per provisions -of the rules of the GST Act and as per the
provisions mentioned in the tender specification cafled for. As per section 5072018 dated 13.09.2018 Tax
deducted at source under GST(TDS under GST) provisions shall be come into force with effect from 01.10.2018,
for the inveice and its payments made to contractor or supplier of taxable goods {or) services (or) both, if the.

_contract value exceeds Rs.2,50,000/-, - '

10:0. EPF & MP Act 1952: The statutory provisions for EPF contribution will be admissible extra on furnishing
the relevant document.

11.0. EST Act 1948: The statutory provisions for ESI contribution will be admissible extra on: furnishing the

" relevant document.

12.0. LD CLAUSE: As per TANGEDCO terms.

~ The guarantee period for the above work is 6(Six) months from the date of utilization. Any defects
noticed in workmanship during the guarantee period, the same should be rectified at free of cost..

14.0. SAFETY CONDITIONS: }
To ensure safety, health & welfare of workers, you are requested to follow the safety conditions.

15.0. SPECIAL CONDITION:
As annexure endlosed.

- 16.0. GENERAL:

The other terms and conditions governing the contract shall be according to the conditions faid down f_in
the Specn.No.SE/MI/NCT PS-1/414/20-21,° :

Yours faithfully,

\\. . /‘
a’;‘iﬁ% |
SUPERINTENDING: ENGIN ER/MECHL.I,
N.CT.P.S.-1 £
Copy to the Financial Controfler/NCTPS - 1, RN

Copy to the Executive Engineer/BM Dn./NCTPS - I
Copy to Stock File,
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. , TAMIL NADU GENERATION & DISTRIBUTION

\ : CORPORATION LIMITED i .
FROM To f f/ .
Er. D. ANANDAN, 8.E., M.B.A,, B.O.E., M/s.Ferro Fabs, i -
SUPERINTENDING ENGINEER/ - No.27 Village Street,
MECHANICAL-I, . : Sathuma Nagar, ] W
N.CT.P.S~I, CHENNAI 120. Thiruvottiyur, Chennai #19., ?&ﬂ

3o e

S, - .
4&"’% 3 NCTPS ~ 1 - SE/M circle ~ AOH (20~21) - BM Dn. - Uniit — TIT Bojler - Rectification and renewal

of damaged skin casing sheets in Pent house, First pass and Second pass area, rea
emclosure, drum enclosure, 'S’ panel area and fin plates during Annual overhaul 2029
}ASteptance order - Reg. o

4

h

 4b. /rour offer dated on 02.09.2020,

This office Neg, Lr.No. SE/MI/NCT! PS-T/EA/AE/ F.Dkt.v1v203lI/Spn.iOZ/ZG-ZIfD.1926[20}» Dt:24.09.20,

. Your Negotiation dated.25.09.2020.
kbR skook

Description-of work ‘ ) RatefPer |
: Rs..
95m* | Skin casing welding and patch up work in pent house area, Charges inclusive 4200/~
of consumables and hire charges for T&P's, (This work invelvés removing '
refractory, cutting the damaged ‘existing skin casing sheet where ever |
= required, welding with new skin casing sheet)) - - - S i3
100 mtrs | Charges for fin welding by cleaning, surface preparation and welding. Charges | 465/~ | 46,500.00 |
Inclusive of consumables and hite charges for T&P's. (Fin plates will be o ' '

supplied by TANGEDCO.) :

100m? Dismantling of GI corrugated sheets from-the support angle frameféf Semtr{  147- | . ' '14,700.00
' elevations of boiler, Charges includifig cost of consumables and hire charges C
of T&P’s. ’ " o
100m* | Providing the GI corrugated sheets.at 56 mtr elevations of bofler. This work | 590/~ [ '59,000.00 |

includes positioning the GI corrugated sheets, marking and welding. Charges
inclusive of consumables and hire charges for T&P's, (GI corrugated will be
supplied by TANGEDCO.)

el (Rupees Five Lakhs Nineteen Thousand and Two Hundred Only)

Labour : Rs.5,04,010/- Consumables: Rs.10,095/-

Others : Rs,5,095/-

- Note: i) EPF & ESI extra as applicable. ‘
if) GST extra as per provision of the rules on producing documentary evidences,
iii} SAC code No.9987

2.0, SECURITY DEPOSIT: s ‘
~You are requested to remit a sum of Rs.23,570/- towards 5%, Security deposit apart from the EMD of
Rs.7,800/- in the form of cash, Demand Draft or Bankers Cheque within 15 days from the date of receipt of this order,

This amount will not carty any interest and will be refunded on satisfactory completion of contract only.

3.0, AGREEMERNT;

You are requested to fumnish a non-judicial stamp paper for a value of Rs.20/- (Rupees twenty only) for
entering into an agreement with TANGEDCO. The agreement has to be executed within 15 days from the date of
receipt of this order, excluding maximum 7 days as allowed for receipt, (22 days from the date of acceptance ‘order)
failing which your Earnest Money Deposit will be forfeited without any further intimation, .

- 4.0. INDEMNITY BOND; . , ’
You are further requested to furnish an indemnity bond on a non-judicial stamp paper to value of Rs.80/-
(Rupees eighty only). .
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5.0. PERIOD OF CONTRACT:

The contract period is for 15 days from the date of taken aver of site.
The work should be completed as per the direction of Engirieer—in—charge.

6.0. INSURANCE:
You are requested to arrange insurance for the empf

7.0, PAYMENT TERMS:

3. 95% payment an completion of work.

D. 5% payment with in 90 days after completion of work, ,

<. Since all the Financial Transactions shall be..dor:e.through ontine mode, the Contractors/ Suppliers are to
furnish their bank account details in the Invoice/ Bills in' printed format like Name of the Bank, Beneficiary
Name, Address of the Bank, Bank Branch hayving their Account Number, IFS Code and Branch code for bili
be claimed towards works executed against the K2.agreement/chit agreement. Necessary Bank charges shall

oyees engaged in the work as per the specification.

. be borne by you.

8.0 INCOME TAX: -»

Income Tax will be recovered-from the contractors-every

running bill at the prevailing rate of tax in ‘foree with
amendments issued from time to time as per the Income TaxAct. =

9.0. TAXES & DUTIES; - '

Appropriate rate of GST shall be admitted as Pect provisions of tha rules of the GST Act and as per the
provisions mentioned in the tender specification called for, As per section 50/2018 dated 13.09.2018 Tax deducted at
source under GST(TDS under GST) provisions shall be come Into force with effect from 01.10.2018, for the invoice:and:
its payments made to contractor or supplier of taxable goods {or) services (or) both, if the contract value éxceeds
Rs.2,50,000/-,

10.0. EPF & MP Act 1952; The statutory provisions for EPF contribution will be admissible extra on furnishing the
relevant document,

11.0. EST Act 1948; The statutory provisions for ESI contribution will be admissible extra on furnishing the relevant.
document, : -

12.0. LD CLAUSE: A5 Per TANGEDCO terms, '

13.0. GUARANTEE CLAUSE: _ :
) The guarantee period for the above work is 6(Six) months from the date of utilization, Any defects noticed

in workmanship during the guarantee period, the sanie should be rectified at free of cost,

14.0. SAFETY CONDITIONS:

To ensure safety, heatth & welfare of workers, you are requested to follow the safety conditions,

15.0. SPECIAL CONDITION:
As annexure enclosed.

16.0. GENERAL;

The other terms and conditions governing the contract shall be according to the conditions léid down jn the
Specn.No.SE/MI/NCT PS-1/102/20-21,

Yours faithfully,

SUPERINTENDING ENGI ‘EER/MECHL.I, »
N.CT.P.S.I, .
)
Copy to the Financial Controller/NCTPS - 1. '

Copy to the Executive Engineer/BM Dn./NCTPS - T,
Copy to Stock File.
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TAMIL NAI

DAN, B.E., M.BA., BOE;: -
' DING ENGIP@EER[

’ MECHANICAL—{

N.CT.PS.-I, CHENNAT 120

' gear box i;?tmg o
mocth operation, avci ‘g' ' :
- etc (Required material wil besupphes} by’TAMGEDCO)

 2Nos. | Disconnecting and removal of defective EEFR

w1

smooth operaﬁan, 1%
| efc., (Required maler
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75m Welding of eroded weldint
Involves inspection of
structures, ESP i
1 filling by welding

| Complete cleaning
ducts completely, |

| Tightening of boits.
' and tack welding, includin

Labour: Rs.4,14 737~
1 Others: Bs,8,19

8.0 INCOME TAX:

Note: 1) EPF & £5] extra as 4ppl
i) GST extra-as per
1ii} SAC code No.§954

You Have beeg already -
towards 5% Security depesit
any inferest andg will be refundan o

3.0. AGREEMENT: :
You are requested to furmisi
} for entering into an agreeme
1the date of receiptoft
date of acceptance ordery failing
intimetion,
4.0, INDEMNETY BO B

You are further requested to

R5.80/~ {Rupess eighty dnly),

date of tzken over- o

The work should be cor ‘Engineerin-charge.

6.0, INSURANCE: S - o
- You are requested to atrange surance for the employees endaged i Hie work

specification, .

70, PAYMENT TERMS:

8. Progressive part payment of 95% or corm of work after thiee months.
b. 5% payment with in 90 da WOTK.

€ Since ail the Finandcal
Suppliers are to furnish their
of the Bank, Benefigiary Nai
IFS Code a2nd Branch code :
agreement/chit agreement, Necessary

Iricome Tax

in force with amendments 1ssuedfrom
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9:0. TAXES & DUTIES:

- Appropriate rate of GST
the provisions mentioned in the teny
Tax deducte

2018, for the inyoice o
(or)both, ¥ the contra R

. M40, EST Act 1948: The stanute
T the relevant document,

TY CONB:
nsure safety,
5.0, GENERAL:

down-in‘the Specn.iy

24

Financial Contralietnic
LOpyto the Executive Engin
Copy to Stock Fite,




T—MCTPSI-F‘%I

SPM level below 88mgf N — ng e
approval — — Arcorded.

(FECHNICAL 8%\.{%} :
Permanent (€MD) TANSEDCD Proceedingsio: 73 Dated: 15.02.19
, - ' Maasi 7, Vilambi Var udam,
I sm«aﬂuvar Aanw 2650

Spproximate Gross value of Rs4t %5’!*
"ssreﬁ.y fiee fakhs onﬁsr) and E\r&if'., Va&se of
800, ' crores ‘thirheen :
dred eniy) exdusxve of GST, Freight and Ing
tender systom by C&f NCTPS L.

(BY ORDER OF Tai& <MD/ TANGEDCO)

N atas:

wenf wg;

nat Segrefary tn: B@I ig

The Assistant Personne Officerf T

The Residentia} Audit Officer] TAKG

The Director/ Computer Centre. e

Tag 9etmtermng Engineer/ Bet ) i/ TANGEDCO, Chennai 2

The Superintending tending Engineer/ Thermal Pmduasef TANGEDOOf Chennaj 2

m%&umg&;a&wm;&mz ,

The Bxecutive eLrs/ Qns-f,&;iﬁ,;{vﬂm R&M of Bette Thermal,
ciesi ‘G‘ANI Chennai 2
ci\"‘_f-! 1
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S (ESP) inUnitI &1 a’c Norm

To v o -
\43 Chief Engineer/ NCTPS I/ Chennai 600 120 (3 €opies)

cn "hiruvaifuvaf Aa WE-2U5
preved by CMD/ ?AMGEBCQ o0 13 89 19

SPM fevel below 8omg] Nm® at an apprcxmai:n cost of Rsﬁ% 23,98 Oﬁw- per i; ;
totai’”mg to an approximate valiie of Rs.82,50,00,000/- (Rupees. Eightytwo & and
fifty lakhs only} for 2 ﬁn;zs, (Unit T & I) exclusive of GST under Ope
systemrby CBf NCTPS L |
- (BY @RQE? OF THE CMD/ TANGED

Copy to
The Executive Assistant to CMD/ mMIEDCO Chenngi 2
T‘ne cxecutwe Engmeeri Dzrec& { \.ncrauf\n)’s Qﬁ‘i"e Chgnnar 2

A- 1{} Ssectionf nat Bra Y "N‘EB} Chennai 2. (2 cop‘es )

B.P Seeﬁenfﬁﬁm Branch FANGEDCO/ Chennai 2 {2 copies) e

The Assistant Personnel Officer/ Tamil Development, Chennat 2 (2 copies}

The Residential Audit Officer/: §A§@’-‘i)€8} Chennai 2

The Directorf Computer Centre, Chennai 2 for Publication in the Home pcqe

The Superintending Engineer/ Betterniént Thermal/ TANGEDCO/.Chepnai 2

The Superintending Engineer/ Thermal Purchase/ TANGEDCO/ Chennai:2

The Superintending Engineer/ R & M/ TANGEDCOf Chennal 2

The Executive Engineers/ Dns LIL LIV, V,RBM & Env of BeHerment T’ﬂerma
“Thermal Purcndse and R&M Circles/ TANGEDCO/ Chenrat 2

‘; ’:I-I fu.. 1-..! Ggme ; i"’iQCh
Environimeart
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gost Qpemhaua% cost am:iysrs
| anciihetimetrame forinstdiafion. On ﬁnanzéﬁen ofthe. sultable technology, |
- + preporaion o, ] De‘ci‘ied Prejﬂ-:f Repozi {OPR) covering the need, ,
i u:n‘tﬁcchcn wcﬁai::ﬁ;ty of spacef fadififles iy ’rhe p!cmf selection of suifable -
fechmology with justification of mﬁ‘
fimefame, efc., general u‘t
"ﬁmrfam'zerﬁfxﬁ < OREGH o
t
"Spacfﬁcuﬁm't as a singfe EPC " pd |
Spec:iﬁcczﬁqn nd Commerdlal Specifoafion in muky dimvsmg méfb;:;i;ﬁs-»
TANGEDCO  officials and subrmision of fender Specification affec j
: mcorporaﬂﬁgihemmtfem. ' ¢
i Svalug g =515 :Maaﬁﬁﬁm\éwmm, ‘
! preparation drig sub"zfssfch 5 Prica e:mimffca repor,
s Moter However Mis, MECON scope of workwill cover fiithe final approval
» obiained from the competent euthorly for blacing of erders on the
_ i:ucu&ssfuf bidder, [

TR s e

[ EPF clauses

aveilabiity

Provison of Guesl house and focdl *Erﬁbspmia site wm ke considersd sulbllect to

. T )
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) The Bilis/Vouchers fo ihe TANGEDCO shovld be serally numbered. You shouig s furnish
the GST registration number Inthe BH. : .

— 3.0) PERICD OF WORK
fromzerodate b
— 0 ddie’ shall be considerad ., i |
LECCOBIONGS of same b v i
BasE e S et reCRlot of e Fom TANGESEG™
_ {Dron Tender Specification o ! 45deys wfter accepiances ofDPR o ' _—
v - Findd Fencer Speciication 15 days affer recelpi of comments from TANGERSO |
— i Techno-commercial Evalugtion  gpg 120 days from the Fecsipt of Techno-commencia
] submission of appraisal report , i of{e{s:c:ttyiacan-gbncm()fﬁce. i
— - Evaliation of Pice bids and submilsion of 30@#3&%@:&%#&s.*itﬁéﬂe-@iﬂqpéning:;dfﬂpsiee:ﬁi&i&iéﬁdi '
L s¥olution report — ’%:;ege?,iz_i?:otztb&sag}e;b? M5 MEGON SN
31} Abo. note that i GnY  dsiay beyond the siipulateq period  as 'detoi;e@ag;gy@‘wgrbﬁ
- Gctepied of fhe discrefion of the TANGEDTD, accepted, which wij be subject to the
v foliowing condiiions. ) .
fif Pricr Spproval should be ohfained from jha competent authoriy for acoepting delonyes
o~ Sxecution of work without prejudice fo lewy lquidated domages for the delaved execufion .

=5 Maximum LD feviatie is 18% of valus of beigied execution afwork

‘absin fhe Gue perdormances of this conlract within the fime fixed by the contract or

. _ @y exrension therect gng e TANGEDCO thai heve suffered any loss from the delay oceasioned
LY such faliure, the Controctor 1 fioble, of the discretion of the Enginesr ang the LD for dsiay in

SgehCies of higher rote, The Engineer shay be ot osry 1o ferminate this sontrec! in owse .

- Contraciors siows down the Works, abandons or does not use then Quality materials, Sever Gy

netices in valing shof be served o confractor in this regerds which will lecrd 4o sven the fetminestiog,

- Of the coniract without prejudiice 15 recover the amount due either from the amount: fhrough this
Coniract or other contracts. '
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T The TANGEDCO will alio be at fiberly fo cancel the order / contract if the supply-Is not

compleited within the occepled delivery period not with standing the Mz:}daied damoges

. cpplicable to the bekaled suppiies and quantiy outstcmdlng fo be suppﬁed os on the da%e of

canceliation. R
my- i mpp!?es or sewfaes to be réndered against ‘he con%rqci are made by the suppl

peyond the period of delivery sfipulated in the actepiance order and they are occep?ed*

vy ihe TANGEDCO such goceptance s without prejudice to the TANGERCO's right to levy

fauidated damagss for the defay in supply.
v i should be noied fiaconiract s ploced on the higher ienderer in preferance o ihe

 lowsst accepiable offer in consideration of offer of etrlier defivery, the said confracior Wil be

fable to pay the TANGEDCCO the difference petwieen the coniroct rate and that of the lowest

occeplable lender in case of foﬁwe to complete, the supplies/ works In terms of such contrach

within e defivery period spedified in dhe tendercm Incorporated in the contraet. This i withoul,

- prejudics to other rights under the tems-of coniroch '

, v} The tenderers fafing o execule the order placed on %‘hem to the salisfaciion of he
TAHGEDCD, the TANGEDCO shall recover from the a:cces@fuf tenderer, os Liguidated damages.,

o s equal 1o 10% of the conlract price besides thi

e of Securily Depostt.

A, I there 1 any downward frend in prices on- ué'-cmf of belated suppiies, the Succes:#ui‘

jenderer have fo accept the same with.olevy of§ uad::iﬂd daormages, for beia%&d s:ppﬁas.
~E The suppliers ore § {’cb%A to pary Qheamcmﬁ' ¥

- of non-execution of orders, i ony p}acedon them ther n fulf or pord ‘to the suhsfac’aon fof he
- TANGEDCO under the terms and condifions of Gondrtict and in the event of plocing orders for.

such quanifiies on some others ata hfghef prics.,

Vit The delouiling contractors will be kale to: m} o the TANGEDCO in aodzﬁon o liquidated

Demages for delay and forfeiture of Security Deposit, the actual differance in price whetever

TANGEDCO orders thé delayed quantity to be supplied by other cgencies ot @ higher cost. Thisis '

sithout rejudice to other rights under the ferms of confrach.
ixiTre GST on Ligiidated domages if any will aiso berecovered from the bills,

500 TERMS OF PAYMENT: -
ﬂﬂymem agains itws arder shall be made &% t:e}cv

B FOR cx’::m:m of. ’ﬁ"‘h:x‘s WITHIN THE

Payment as deiaiied below finclusive of GST } will e poid within o mammb&ehme aiter

- axecution of  respeciive works against subrission of: bl cining with the following documents:

gfier deducting lncovadas i any

{tem 1t | ) 10% ofter site vist,

{2} 20% on submission of Dra#t FR.
{2} 19% on submission of Fingl FR.
{d) 20% on subimission of Draft DPR,
fe} 10% on submission of Final OPR,
i 20% on submission of Droft TS.
g7 10% on submission of Anal 7S,

oy
-2y

{ex} 20% on complotion of Pre Bid Meeling.

{b} 40% on submission of Techno-Commercial
Evolusolion Repori.

{c]. 20% on submission of Price Evaluotion Pn'poﬁ

T b

' Paymant wil be miade within a reasonable per'od f'om submission of invoices through d"a’ect
bank fransfer, i

i) Procf for povment of GST .
i PAN & GST No.
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1 FOR_EARC

Poymem o delciled obove fnCrrbes of GSY Wi e PRHC WAt o resmnebis Heryer estion
execufion of  works agoinsi submission of bifks ofory with the foflowing  decumenis cfter
Geucting LD ond offrer recoveries if ooy For e datoyed poynwenis, B ary, TAMGE0L0
ot poy any interasi on any acoousi,

EYOND THE STIPULATED P3aion:

weig

#j The Bills sholi be sent in duplicoe fe the SE/PRAINCTPSH, Chennoi120,

i The Goods ang Sevvices Tox wil be poid exirg as applicabe. T
IG5Y o ' ' ;

-

% The TANGEDCO has bsen registerad as a dedisy uncer ST Act 2017 v *
{Regisiafion Mo, 33AADCT 47848} o)) : ’

% i coss of deloyed deivery. the G3F prevaling on The tote of despaich or on the fouf dy ot
Hie conbractual delivery peried whichever s 1295 wai Be cdrified. Fop both e odve nw
sopies shal furnish documendary evidence wehie submitting the bills for poyrment,

WS e seponsindity of e tenderer ke make sze ohout e commect g of oty mviotie cu

Frox rodesrial of the Hire of terciering, # the raiss Surned by the Terders ohe losy fhin s

- SR b Quoted FECONINGl by e Tanderes

WU B Sy, PRy 1ietie

Ay idniestiton i GIY dvve i skatutory Viodakien
FORC B e TAKEENO 1

suppiter ond s piacs of supely g In fha sorne Shote, B i an
S wnaky COST A and 1% undler SGET Act i o be Seduaien,
i A and the pigee of suprdy Is iy Sicvte B #non inke

- et supply and 08 @ 2% under IGST Act & o be deducted,

ING T Locemon o] Location of recipien of GSTIOS ﬁ": B
- i . = iv:‘- ‘A-:", : > rVicEs " : ) :

© ol Medy for TANGERCS | Tong Madg Appicobls [CBSFIDG -
e is i Tord Moty : i :

_ ] L S1% 90 SCSTTDS 1%
2 Srote other ; Tamd Negu jas TANGEDEG ; Stote oifer -3

e —
Qe ey

i e

o

e SO TN isin Tornll Nochy; geefenih T s
3 ' Suwe ofher ! Tomd Nodu {as TANGEDCD

s Nedu - (1557 108 e 2%
hon T 10 Tormd reoey; : ’

5. The suppiier foontecior  sivougie promptly Bie  redurns under G370 I v s e
aesoy in PETessing Spovinent of frersiees, dnes GS¥R} fed by e 5

rRler fooriracior Wik
resfect g G5TR 24 In fhs poriet of e purchasers

#OH oy dIcreponicy wises behwesn e VEe showen
ovaRohie, ﬁi&:iiﬁbﬁfsf towards CST will be restricies o tha-

i e GIIR-2A ong he ipvoipey
€ rrasde oocorcinghy.

fower of fhe two and G857 Payment wi
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B, Any lesser GST remittance found GSTR 2A than cigimed fom TANGEDCO, the sxcess
- collection of GST wil be recavered fromy supplersfeentractors, Culy cidhering reguicr procetiures

i Herels any difference betwsen GST ddimed fom TANGEDEO and remitied-fo Govh, in G3TR .

& 188 unsiar G511 eho gopiicable in fhe foliowing
ot BB of suppler for odvance payment,
* Amount of refention from the bifis of sppiier.
> dupely of goods tr services or both b

DO Y. subpite

o Folct vadue of fnxobis ppks £ B, 2.8 lokb uacer a'contaet, .
b} Contract voiss » B 2.5 Lakh fr Do laxabie mppiymdmmawpp%y
| but e volue of foxabile supply vntier Hhe suid confract < f5.2.5Lakh,

Iedizatent b e Involee Le., without inchading the afnount of GST charges by the ba.

b Btoemphon from TR

Actording o that prowvison, 105 unely GRT peed not be deductied it rmespect of i
supply of goods ond Services or both fram o Public secior Underioking PSU) 1o ancdnee Fulsics

Public  sector underiokings 193U} mesns Sovernment  Comgaties, Govermment

Do rreans SRy Dompany i which nof iex hon 319 of poid ep s capiol heid By Jires

Conlret Gosvarmnment or by any sate Sovernment & Governrnents or porly by the Cenfrol
SRR GG ROy DY e of e Sitle ovamments ond ncudes o SO Wi hoo

wtsiilary of such a Goverrnent Compony. This noliieotion i with effect fom 1% October 018
e,
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EGAL PROCEEDINGS :

,

eedme inregord i¢ ns; mam. Grising . ﬁﬂy respect Under this
court, save inthe a;},,,,*pna‘re OV ot of vhermw <r fhe

~ PR fad e e . B el s s P TS
‘vﬁéﬂﬂ{}{. i# isogresd ot ne of St CO‘\-(‘,I"? SR have }{:I’?J{ﬂCT{Gﬁ

)
()

- - Lol T 17
Court of Srnal Cases o

‘entertain o

o
,;;;v.

Y
. P ) i T o Tin . 2t Tragd
O JUNISCHCTION. 0 Tase, any poet of Cavse of aolion arises within fhe iuniscliniion of \.J“y of i

: -y At S T ik ot s R ) T P . Bia s
TotTsin Tomd Nady not in the ._.curis M ehaand City, then itls ogreed o between ,.,c. Hes ihot
- . et ERYE . 4 - PO
SUCHE sults or promeeo sh Wil De instifted in «w wiihin ?@m@ m‘ﬂ%} wnd no ﬁ?@r cour cudsice
X
N

=N the furisdiciion of such courte,

. .

.
ACRnowiedgement and receint of this ora dor and ofher further cotrespondence may b
. N kY] FIN D & Ay e, o~ Y
PEOIEssed 10 the SE/PEANCTP-L Chenngi- 800 190

B 28

Yours :ci*";f&;iry

ARt g .
CINTE Faraa prn RISTE -
k_ EF BNGINERR FRCTPS

Copy fo Chist Eagines echonicelThenric Siofions, Therred- S0T 502, '
TASF v 2.
Frariv -r ‘?5

srencs o Soard level Mesling: treuiafion < i SAB0EY

::OQY o Finang <icn O ~Cnirolier fiy ¢ ::?S‘i. )

CG;)" i’o %u '\—%‘5%1' g w4 ’}!/‘ f”%(.;{ns—{ * i
Uate of completion of werk fitem wise jas per ciouse 3 of this order moy be mimdied to
Financiat Conir me-';‘xécf P8 & Superirdending £ Engines SF/PEA] BICTRSH -

By 10 Superintending Engineer/O/NCTPSA,

Copy fo Execufive Engineer/ Bid FNCTPS

Sopy 1o Superinte ending Engineer/Pa A/ NCTPSH{E.A)

R I F R

s b e _ i~voe .
SORY 1O Supsrintending .w.w.néerf &Af NCTPS-H/A4TPRS. - HITIPS

1%

:)rE'\.ﬂ J’R‘r’t c{‘l\lﬂ' l«.x.ny;s&i
NCTPSH
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TAMIL NADU GENERATION AND DISTRIBUTION CORPORATION LTD
- (ABSTRACT)

TANGEDCO - NCTPS I - ;
Design, Engineering, Manufacture, Procurement, I
works, Supply, Packing, Defivery at site, Fabrication, Erection, Interconnection with the

existing Units, Pre-commissioning, Testing, Commissiomng of the system including -

associated civil works, complete electrical and C&I systems on turnkey basis and
Performance testing along with all auxiliaries & accessories, supply of spécial toals &
tackles & mandatory spares in order to reduce the SOx emission to comply the New
Environmental Norms in alf the 3x210MW Units of NCTPS T - £

Accorded.

(TECHNICAL BRANCH)

- Permanent (GMD) TANGEDCO Proceedings No:13  Dated 113.01.2021

v - Thiruvalluvar Aandu 2051
Read : Note approved by CMD/ TANGEDCQ on 12.01.2021
| (SAP File No.NOTE(APPROVAL): W/ 150/2020)
PROCEEDINGS: ' |
Administrative approval is accorded for (1) Installation of Semi Dry Flue Gas

Desulphurization system inclusive of Design, Engineering, Manufacture, Procurement, -

Inspection/ Testing at manufacturer's works, - Supply, Packing, Delivery at site;
Fabrication, Erection, Interconnection with the existing Units, Pre—;commissfon.ing,
Testing, Commissioning of the system including associated civil works, complete
electrical and C&J Systems on tumkey basis and Performance testing along with aff

only} inclusive of GST, P&F, Freight, Insurance, EPF and £s1 charges byt exclusive of
the charges towards Interest on capital cost during construction (IDC) under Open e-
Tender system by CE/ NCTPS I and (2) Provision of 230/ 11KV Sub Station by
TANTRANSCO for extending power supply to the newly proposed FGD system to
NCTPS I & II at an approximate all inclusjve cost of Rs.28.64 Crores (Rupees twenty
eight crores and sixty four lakhs only) at a cost sharing basis and expenditure to
NCTPS Tis Rs.14.32 Crores (Rupees fourteen crores and thirty two lakhs only).

(BY ORDER OF THE CMDy/ TANGEDCO)
M. Chitra
Chief Engineet/ Mech
Thermal Stations
To

The Chief Engineer/ NCTPS I/ Chennai 600 120 (3 copies)
with Approved Note & Noting

Pection/ Testing at manufacturer’s -
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Copy to , .
The Chjef Engineer/ NCTPS I, MTPS T&II, 7TPS
The Executive Assistant to CMD/ TANGEDCO ;Chennaj 2
The Executive Engineer/ Director (Generation)'s Office, Chennai 2
The Chief Financial Controller/ General/ TANGEDCO/ Chennai 2

- The Personal Secretary to DGP/ Vigilance/ TNEB/ Chennai 2

A-10 sectiony/ Secretariat Branch/. TNEB/ Chennai 2 (2 copies)
B.P Section/ Adm. Branch/ TANGEDCOQ/ Chennai 2 (2 copies)
The Assistant Personnel Officer/ Tamil Development, Chennai 2
The Residential Audit Officer/ TANGEDCO/ Chennai 2

The Director/ Computer Centre, Chennai 2 for Publication in the Home page
The Superintending Engineer/ Betterment Thermal/ TANGEDCO/ Chennai 2
The Superintending Engineer/ Thermal Purchase/ TANGEDCOY/ Chennai 2

The Superintending Engineer/ R & M/ TANGEDCO/ Chennai 2

The Executive Engineers/ Dns LILILIV,V,R&M & Env of Betterment Thermal,

(2 copies)

Thermal Purchase and R&M Circ.’-’es/ TANGEDCO/ Chennaj 2

/ /-F‘OR;WARDEQ' BY ORDER//

Fani a1
Executive Er[]g neer/ Mech.
Environment
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